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INTRODUCTION

I, the Chairman, Estimates Committee, having been authori
sed the Committee to submit the Rqx>rt on tl]& behalf, pie* 
sent this Twenty-first Report on the Pliuuung Commissioo.

2. The Committee wish to express their thanks to the Secce- 
taiy and other officers of the Planning Commissian for placing 
before them the material and information that they wanted in coor 
necdon with the examination of the estunates. They also wish 
to express their thanks to the Deputy Chairman and Members of 
the Commission for ^ving the b ^ fit of their views on a number 
of questions oonoeming the Planning Commission.

BALVANTRAY G. MEHTA, 
N ew D e l h i; Chairman,

The 2y d  Aprilt 1958. Bstmaus Commutee.



HISTORICAL

The origin of planning consciousness in India can be traced to 
nearly a quarter of a century ago. In 1933 Shri M. Visweswarayya 
formulated a ten year plan wiUi the target of doubling the income 
of the country. Five years later, in 1938, at a conference of the 
Ministers of Industries held under the Chairmanship of Netajee 
Subhas Chandra Bose a resolution was passed which suted:

“The problems of poverty and unemployment, of National 
Defence and of economic regeneration in general can
not be solved without industrialisation. As a step 
towards such industrialisation a comprehensive scheme 
of national planning should be formulated.”

The Conference appointed a National Planning Committee with 
P t  Jwaharlal Nehru as Chairman. T he National Planning Com
mittee appointed several sub<ommittees to study different aspects of 
the national economy. A number of reports were prepared keeping 
in view the object of attaining national self-sufficiency for the 
country and doubling the standard of living in ten years. This 
Committee succeeded in making the |>eople planning conscious.

2. In 1941, the Government of India appointed a Commiuee for 
planning under the Chairmanship of the then Commerce Member. 
This Committee was replaced in 1943 by the Reconstruction Com
mittee of the Council with the Viceroy as the Chairman. The 
Reconstruction Committee made two reports and pointed out that 
the ultimate object of all planning m iut be to raise the standard of all 
living of the people as a wiiole and to ensure employment for all. 
In the next year a Planning and Development Department was 
established and panels were constituted for the development of the 
basic and important consumer goods industries.

•
3. In the same year, some leading industrialists of India prepared 

‘a plan for the economic development of India' known as the Bombay 
Plan. It was a fifteen year plan for the economic development of 
India to be given effect to in three successive five-year stages at a cost 
of Rs. IO,(KM crores and aimed at doubling the per capita income 
within a period of 15 years, by doubling the apicultunil output and 
raising that of industry to five times the existing level.

4. Soon after the ft>rination of the Interim Government in 
September. 1946, steps were taken to have a national plan p repar^ . 
An Advisory Planning Board was appointed in the first instance with 
a limited reference to make a rapia suney of the work already done 
in the field of planning as also a tentative order f»f prioritv as well



2
as suitable machinei^ for giv ii^  effect to the Plan. Under the 
chairmanship of Shti K. C. Neogy, the Board completed its task and 
submitted its Report to the Government in December. 1946.

5. T he Advisory Planning Board suggested the setting up of a 
Planning Commission, a single compact authoriutive organisation 
directly responsible to the Cabinet and devoting iu  attention conti
nuously to the whole field of development. The Commission was 
to be composed of not more than five and not less than three members 
assisted by a Secretariat and appropriate technical panels. It was 
also to be a non-political body completely and pennanently dissociat
ed from the vicissitudes of politics.

6. T he main function of the Commission, as recommended by the 
Board, was to formulate plans for the development of major indus
tries and important minerals; to scrutinise, co-ordinate, stimulate and 
watch the process of various provincial and central projects; to make 
recommendations to Government regarding allocation of funds, 
forms of State-aid, regulation of industries, trade, currency and 
credit; to allocate material resources in accordance with priorities, 
encourage and o i^ n ise  research and publish sutistics and periodic 
reports of progress. The Commission could only make recommenda
tions and decisions would rest with Government; but as far as priori
ties were concerned, the Commission’s decisions should be final. In 
order to make the advice and opinion of a higher body available to 
the Commission, the Board suggested the appointment of a consulta
tive body of 25 to 30 members including representatives of Provinces 
and States and representatives of agricuhure. industry, commerce, 
labour, science etc.

7. The Platming Commission was established by a resolution of 
the Government of India dated the 15th March, 1950. The resolu
tion is reproduced in Appendix I. The Commis.Mon commenced 
work on the 28th March. 1950.
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FUNCTIONS AND CO NSTITUTION 

Functions

8. Under its terms of reference, tlie Planning Commission has to 
perform the following functions:

(1) make an assessment of the material, capital and human
resources of the country, including technical personnel, 
and investigate the possibilities of augmenting such of 
these resources as are found to be deficient in relation 
to the nation’s requirements;

(2) formulate a Plan for the most effective and balanced
utilisation of the country's resources;

(3) on a determination of priorities, to define the stages in
which the Plan should be carried out and propose the 
allocation of resources for the due completion of each 
stage;

(4) indicate the factors which are tending to retard economic
development and determine the conditions which, in 
view of the cuneni social and p«)litical situation, should 
be established for the successful execution of the Plan;

(5) determine ihe nature of the machinery which will be
necessary for securing the' successful implementation 
of each stage of the Plan in all its aspects;

(6) appraise from time to time the progress achieved in the
executit)n of each stage of the Plan and to recommend 
the adjustments of |x)licy and measures that such 
appraisal might show to be necessary’; and

(7) make sucli interim or ancillary recommendations as might
be a]>propriate on a considerati<m of the prevailing 
economic conditions, current jwlicies. measures and 
de\elopntent programmes, or on an examination of 
such spaific problems as may be refen'ed to it for 
advice by C'.entral or State (iovernments for facilitating 
the discharge of the duties assigned to it.

9. Para 0 of the Resolution constituting the Commission lays 
down that the Plaiuiing Commission will make recommendations to 
the Cabinet. The res|>onsibility tor taking and implementing d« i- 
sions will rest with the Central and State Ciovernments. In framing 
its recommendations, the Ciommission has to act in close understand-
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ing and consultation with the Ministries of the Central Government 
and* the Governments of the States.

10. During tlie examination of the representatives of the P4anning 
Commission, tlie Committee were informed that the functions of the 
Commission were purely advisory. It prepares a Plan in consultation 
with the State Governments and the Central Government Ministries 
and places it before the National Development Council and the 
Cabinet. Once the Plan is accepted, it gi\es advice on the revision 
of the Plan needed from time to time. As regards the implementa
tion, it only watches how the plan is implemented and advises the 
Governmeni, where necessary. Periodically, it places rejx)rts on the 
working of the Plan before the National Development Council. It 
was claimed that it was not doing anything which was not purely 
advisory.

11. The Committee brought to the notice of the Coinmissi(»n 
that there seemed to be a generally prevalent feeling that the Plan
ning Commission was not just an advisory body, but that it was an 
additional authority to be reckoned with, which thougii not jart of 
the ordinary machinery of the Government of India decider every 
programme of work and Avhose decisions were to be carried out by 
all. There also seemed to be a feeling that this addiii<mal step in 
getting sc:henies san< tioned sometimes caused delays and occasionally 
even dissatisfaction. The Committee held detailed discussions on 
these (juesticms with the officials and the Members of the Planning 
Commission.

12. The Committee were informed that one of tlie lunctions of
the Planning Commission was to assess the progress made the
various schemes and to find oiu whetfier there were any deviations, 
%vhether the purpose and objects were being lultilled or whether 
anything was taking place which would make Planning difficuit later 
on, etc. The assessment of the implementation raised certain obliga
tions and it was in the course of the discharge of these obligations 
that sfime felt that there were delays. It was also explained that since 
the resources were limited, the Plaiming C(immissir>n had to prime 
various proposals. When States brought forward their prr)|x»sa)s. the 
Planning Commission would have a say over the matter because it 
had to produce a Plan which wf>u!d fit in with certain targets. It 
was said that it was an unpleasant obligation, biu dec isions were 
always reached after due consultation. Whenever any difficulties 
were experienced in the working of the Plan, the State Governments 
were entitled to place them before the Natir»nal Development Coim- 
cil and there were elaborate discussions in the Ccmncil. Also, if and 
when there was any difference of opinion between the Planning 
Commission and the Ministry concerned and it could not be other
wise resolved, the Ministry was free to take the matter to the Cabinet 
for final decision. It was also stated that there were occasions when 
the Planning Commission’s recommendations were not accepted but 
some other recommendations were accepted.



13. The Committee appreciate that Planning involves allocation 
c f  scarce resources, and consequently fixation of priorities. They 
also realise that in a federal constitution, it has special difficulties. 
Also, when it happens that the financial resources of the States are 
inelastic and they have to depend upon the Centre for financing a 
very large portion of their development programmes, very greai 
importance is attached to the approval of the Planning body, as a 
prerequisite to the release of funds by the Centre. In  consequence, 
i t  is understandable that a feeling like the one referred to by the 
Committee earlier could grow. The Committee would, however^ 
suggest that the entire procedure now adopted should be reviewed, 
so that if any practice has groivn, ivhich lends support to this feeling, 
it could be rectified.

14. Tlie Committee would in this connection point out that 
after the five year plan is approved and the ceilings are determined, 
there is an annual rephasing o£ the plan. Under the third term of 
reference the Commission has to define the stages in which the Plan 
should be carried out and propose the allocation of resources for the 
■due completion of each stage. The Commission plays an important 
part at present in the annual and periodical allotment of finances. 
The proposals of the States for schemes to be included in the annual 
plan are discussed by the Planning Comniiss'ion with the State Gov- 
■ernincnts a few months in advance of the presentatif>n of their 
budgets and the ccilings of outlay, overall and imder particular 
heads, are indicated. Similarly, ceilinijs are indicated in respect of 
the (lentral Budget also. This practice began from the first year 
of the Second Five Year Plan. The Cnmmittre ivould suggest that 
the utility of this practice to the State Goxrrnnietits atid the Central 
Mitiistries should he reviexced in the Jight of experience gained in 
the last two \etirs. It should also he considered to ii'hat extent this 
function should performed by the Planning Comini!,sion and 
u'hether it should not be left to the Govertiments themselves Iraii)ig 
the Planning Commission to concentrate on the evaluation of the 
current Plan and formulation of the future Plan. In this connection, 
the Committee feel that in nonnal circumstances it should be fiossi* 
ble to alloir this fundion to be performed by the Goiernments 
themsehfes. though in the present circumstances, considering the 
vaiious difficulties, such as those relating to foreign exchange, etc., 
it might not be f>os\iblc to exclude the a.<>sociation oi the Planning 
Commission in the formulation of antiual plans.

I.*). The Cotiuuittec w«mld also )M)int out tin t at present it is 
netessary for the State (iovernments to appnxich the Planning 
Connnission and satisfy it in rcsjx.‘ct of alUxaticm of funds for their 
schemes, and tliereafter approadi the athninistrati\e Ministry. There 
is thus an extra step in tlie pr«Hetlure to be followed for getting 
funds for the Statc-s' schemes. The Committee leould sugge.^t that 
for the purpo.se of getting schemes apfnoved for Cential assistance, 
the procedure should be .w revi.^ed that the State Coveniments



should approach directly the Central Ministries coruemed. T h e  
Ministries should take decisions on all such matters in consultation 
with the Planning Commission and the State Governments con
cerned. In  case there is any difference of opinion . between the 
Planning Commission and a Central Ministry the difference should 
be resolved by the Cabinet, and in case there is any difference 
between the Planning Commission and a State Government, it 
should be resolved by the National Development Council. I f  this 
procedure is adopted, the Committee feel that no justifiable feeling 
of dissatisfaction loili remain.

16. Incidentally, the Committee would refer to the question of 
delays in issuing financial sanction by the Centre to the payment of 
loans and grants to States to finance the schemes for which the 
States are responsible. The Committee discussed this question with 
the Planning Commission and enquired from them what procedure 
they have suggested for eliminating these delays. They were infor
med that the procedure was being revised in consultation with the 
Finance Ministry’ so that the State Plans would be implemented as 
autonomous Plans and would not be bound too closely with those 
of the Central Ministries, except for purposes of broad allocation. 
They understood that from 1958-59, the financial procedure would 
be such that the State Governments w'ould get the money in April, 
in accordance with the total allotment agreed to during the 
discussion between the Planning Commission and the States, while 
deciding the annual Plan, and that the State Governments, would 
have special facilities to transfer funds within certain groups. The  
Committee hope that necessary orders would be issued without 
delay. ■

Constitution

17. When originally constituted, the Plannitig Commission con
sisted of the Prime Minister as Chairman and five full-time mem
bers. One of the meml>ers was the Deputy Chairman.

18. In May. 1950, one of the members became the Finance 
Minister in the Government of India but continued to be a member 
of the Planning Commission. Since then successive Finance Minis
ters have been members of the Planning Commission. In 1952, the 
Deputy Chairman became a Minister and also continued to be a 
member of the Planning C^ommission, but iater ceased to be the 
Deputy Chairman. One of the full-time members became the 
Deputy Chairman. In 1956, another Minister of the Cabinet was 
also appointed to the Planning Commission. Certain changes 
took place in the full-time members also. At present, the Planning. 
Commission consists of four Cabinet Ministers including the Prime 
Minister and four full-time members, in addition to one, who has. 
been mentioned as a de facto member vide Appendix II. T h u v



<even though the Planning Commission originally started as a body 
o f full-time members working under the chairmanship of the Prime 
Minister, by a gradual process it has become a mixed body with the 
dabinet Ministers forming nearly 50 per cent of its strength.

19. The Ck)mmittee considered the question whether Cabinet 
Ministers should function as members of the Planning Commission. 
One view that could be taken is that the Planning Commission 
should be body of experts, both in the technical and administra
tive fields, who would make an independent survey of problems 
and formulate plans, without being influenced by day to day ex
pedients. The Commission would, of course, have to work in close 
co-ordination with Central Ministries and State Governments, but 
would give independent advice. This would require also that the 
independence should be vouchsafed to it, both by its composition 
and the procedure of its functioning. According to this view, the 
purely advisory character of the Commission is lost if Cabinet 
Ministers, including the Prime Minister, are members of the Com
mission. A decision, to which they are a party, takeji in the Plan
ning Commission and transmitted to the Ministries, to be consi
dered by them or in the Cabinet is, it is pointed out, more than 
advice and is very nearly a fmal decision. Further, it is claimed 
that under tins arrangement the very basis for the constitution of 
a separate Planning Commission, as 'an organisation free from the 
burden of the day to day' administration but in constant touch with 
the Government at the highest jxjlicy level' is affected.

20. On the other hand, tl>c view in lavoiir ol tlic existing 
arrangement may be summed up as follows:—

"For the first time an experiment.is being carried out of plan
ning for stK'ial and economic development in a large 
underdeveloped countr\', with a democratic and a 
federal constitution. It is not p>ossible to draw a paral
lel with other countries and we have to rely upon our 
own cxfK'rience. Planning in such a situation cannot 
be rigid and should have a degree of elasticity. If there 
was a Plaiming Commission consisting of whole time 
i'X|>ens, it would be like a panel of economists and not 
really a Plainiing Commission. An expert body like 
that will think in a vacuum and may not take into 
accoimt the social. |X)Iitical and other implications. 
Totally deiathed from Go\ernment, it Avill be an 
ineffective body. In this matter, the essential need is 
to have pragmatic advice. The Planning Commission 
started as a body with full-time members, without any 
minister, except the Prime Minister, who uas Chair
man, but the present system is foimd to be more 
advantageous. It brings an essential link between the 
Planning Commission and the Cabinet. The presence



of the Ministers does not prevent the Commissioit 
from bringing an independent judgment to bear upon 
problems under consideration. The Ministers in their 
personal capacity contribute their valuable experience 
to the Planning Commission. Even though they are 
members of the Cabinet, they function purely as mem
bers of the Commission within the Planning Commis
sion. Even though a Minister may be in the Planning 
Commission, he may disagree witli 'the view taken in 
tlie Commission when the matter is considered later on 
by the Cabinet and that this has happened in actual 
practice.”

21. The C(»nimittee have given very careful consideration to both 
these fK)inls of \ie\v. They agree that much can be said on either 
side.. A decision on tliis (question can, liowever, be based only t»n 
practical considerations and will have to be taken with reference to 
the particular circumstances that exist at present. The present posi
tion is that considerable progress has been made in planning, of 
which the country has also become conscious. The two Five Year 
Plans liave been siven practical sliape, of which one lias been success
fully completed and the other is in progress. The credit for the 
success of planning in the counti7  goes to the Prime Minister who, 
by his genius for planning, gave the necessary impetus to it and 
brought the Planning Commission to its present stature by his formal 
as well as active asswiation with the Planning Comnussion. While 
the Prime Mitiisler’s formal association u<a.s absolutely tiecessan dur- 
itif' the formative stages and ichile he u’ould still have to provide the 
guidance and assistance to the Planning Commission so Oi to facilitate 
the success of plarniitig, it is a matter for consideration whether it is 
still necessary for him to retain a formal connection u'ith the Plan
ning Commission. Similarly, it would also have to be considered 
whether it is necessary to continue the formal association of the Fin
ance Minister and other Ministers of the Central Government with 
the Commission. The association of Ministers is justified mainly on 
the ground that it facilitates close consultation and co-ordination with 
the .Ministries. This can, however, he effected by the Minister being 
invited to attend the meetings of the Commission when a subject with 
which he is concerned is discussed. The co ordination with the 
Cabinet can also be maintained by a representative of the Commi.ssion 
attending the meeting of the Cabinet ivhen a matter of interest to the 
Commission is considered. This practice is said to l>e followed even 
at present.

22. In this connection it was pointed out that the Planning Min
ister had to be a member of the Planning Commission in view of the 
Government’s responsibility for planning as well as for providing a 
link with the Parliament. Howexier, the Committee observe an ano- 
•nah in regard to the Planning Minister in that he has no secretariat, 
further, he is not the Head of the Commission not even the Deputy 
Chairman. It is not doubt necessary to have a spokesman of tjie



Planning Commission in the Parliament so as to explain matlets 
relating to planning in the House. However, if a member of the 
Commission who is not the Head of the Commission or even its 
Deputy Chairman could be its spokesman, it might be possible for 
this function to be performed by any Minister designated by the 
Prime Minister without being formally associated with the Commis
sion or by any Member of Parliament who might be associated with 
the Commission. In the circumstances the Committee feel that the 
time has come when a review of the entire position regarding the' 
formal association of Cabinet Ministers of the Central Government 
with the Planning Commission should be made.

2;}. The ( ’.onimittee would, in this connection, also refer to the 
tai t tliat titerc is a de facto member in the Planning Commission {vide 
Appendix I I ) . They are informed that he has been doing a great 
deal of work for the Planning Commission and attends its meetings.
The Cominittee, hou'ever, feel that the firesent position is anomalous. 
If the Plnnniug Commission desires to get advice and assistance from 
a fxn.uni. u lin is not able to become a whole time member, it could 
he ><> arranged that he is ax'ailable for advice, if and when necessary, 
irillioiit making him a de facto member of the Commission. The  
Cdinmiilre u'ould. therefore, recommetxd that this anomalous position 
should he rectified.

24. At present, there is no full-time Secretary’ for the Planning 
Coininissioii. The Secretary to the Cabinet is apjMjinted ex-ufficio 
Secretary of the Planning Commission. It was suted that this arrange
ment had distinct advantages. The Secretary of the Planning Com
mission being also the Cabinet Secretary was able to get the view’s of 
llic Ministries and in his dual capacity could do things by way of 
discussion on difficult questions at official level at the meetings of 
Secretaries etc . It was .said that though tlierc were also disadvantages 
ill tliis. it was considered that the balance of advantage was in favour 
of the present arrangement. The Committee were further informed 
that thru- was also some difficulty in getting a person who would 
make a !;<)od Secretary and if a suitable person could be got, it should 
be possible to have a separate Secretary'.

2.‘». The Committee consider that the present arrangement is 
neithei necessary for the high-level contacts that were mentioned, nor 
condiirix e to efficiency. Contacts between the Planning Commission 
and the Cabinet can exist, even without there being a common Sec
retary. As already stated, ministers who are concerneti with subjects 
under (inisideration of the Plaiming Commission might attend the 
relevant meetings of the Commission and also a representative of the 
Conmiivsion might attend meetings of the Cabinet, when matters of 
interest to the Commission arc discussed. At tlie official level, there 
should l>e no diHiculty atx>ut a whole-time Secretary of the Planning 
Commission having discussions and meetings with the Secretaries of 
the Ministries and of the Cabinet and, when necessary, attending the



meetings of the Economic Secretaries. On the other hand, the pre
sent arrangement appears to leave very little time for the Cabinet 
Secretary to give adeqiMte attention to the Planning Commission. The  
activities of the Planning Commisaon have increased and have to be 
well organised if the Commission is to fulfil its obligations and res
ponsibilities. I t  is necessary that its activities are planned and orga
nised efficiently with the utmost co-ordination not only among its 
own divisions, but also with actixnties of a similar nature being car- 
'ried on elsewhere. For all these, there should be a person with 
ability and experience, giving his whole-time attention to this matter. 
The Committee would, therefore, recommend that there should be a 
whole-time Secretary for the Planning Commission.

10
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OFFICE OP THE PLANNING COMMISSION 

0£Bce Organisation

26. A thart showing the organisation of the office of the Planning 
Commission is given in Appendix III.

27. Members of the Commission work as a body but for conveni
ence each member has charge of one or more subjects and directs 
the study of problems in his respective field. Each subject or group 
of allied subjects is handled in a Division. T he units doing technical 
work are designated as Divisions or Sections, whereas those dealing 
with adminbtration, establishment, coordination and other such 
functions are referred to as Branches. A statement showing the 
different Divisions, Branches and Sections and indicating their sane- 
tioned and actual strength is given in Appendix IV.

28. From the chart of Organisation, the Committee find that 
allocation of work among the Divisioru has not been done on a 
rational basis. It is seen that allied subjects are dealt with by 
different Members. Economic. Finance and Resources Division is 
under Member Finance, whereas Foreign Aid is under the Deputy 
Chairman. Information and Publications are dealt with by a Divi> 
sion under the Deputy Chairman, but Integrated Publicity is under 
the Planning Minister. ‘Trade Imports and Elxports’ is a subject 
under the Industries and Minerab Division working under Member 
Industry, but Export Promotion and Commercial Policy* is also an 
item under International Trade and Development Section, working 
under the Minister of Defence. The Committee understand that the 
Planning Commission has prepared a scheme for re-organising the 
Divisions. A note explaining the scheme is given in Appendix V. 
The Committee hope that early steps will be taken to effect the re
organisation.

29. The actual expenditure under the various heads like pay of 
officers, pay of establishment, allowances, honoraria etc. for the four 
years commencing from 1952-53, the revised estimates for 1957-58 
and the budget estimates for 1958-59 are given in Appendix VI.

30. I t is seen that the total expenditure has been steadily rising, 
the rise being very steep in 1955-56. T he budget estimates for the 
total expenditure on the office of the Planning Commission is more 
than three times the actuals of 1952-53 and nearly 2 | times the 
actuals of 1953-54. I t is also seen that the provision made for other 
activities of the Planning Commission like the Research Programme
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Committee and Programme Evaluation Organisation has also increased 
considerably during the last three years.

31. The Committee find that there has also been a very steady 
increase in the number of sanctioned posts in the office of the 
Planning Commission since tlie year 1953-54. A statement showing 
the sanctioned number of posts for each year from 1953-54 is given 
in Appendix VII. The increase has been particularly large in cer
tain categories like Section Officers, Senior Research Officers; Research 
Officers, Economic Investigators (Grades I & I I ) . Assisunts, Steno
graphers, Upper Division Clerks, Lower Division Clerks, and Peons. 
This increase has been explained as due to the increase in the tempo 
of work of the Commission since 1953 and the fact that the concept 
and the scope of the Plan w'ere subjected to a continuous process of 
adjustment. In order to deal with the many new and pressing 
problems, which arose during the course of the implementation of 
the Plan, additional staff on the research side as well as the Secretariat 
Branch had to be appointed. The preparation of the Second Five 
Year Plan also involved heavy work and necessitated the strengthening 
of the technical side of the Planning Commission. This correspond
ingly led to the strengthening of the administrative Branches also.

32. The Committee understand that the strength of the various 
Divisions, Branches and Sections had been determined on an ad hoc 
basis in the light of experience gkined and not on any standards laid 
down. It was stated that the nature of the work handled in the 
Commission could not be judged by the usual yardstick of the number 
of receipts and issues. Any request for additional staff was judged 
on an ad hoc basis looking into the extra work that was required to 
be done. The Committee, however, feel that even though the same 
yardstick that applies to the Secretarial staff may not apply to the 
research personnel in the various Divisions and Sections of the Plan
ning Commission, it should he possible to lay down standards of 
work to assess the number of persons required to deal with the work 
on hand. These standards may vary according to the type of the 
job to be done. The Committee would, therefore, suggest that with 
the experience gained so far, standards should be laid down and the 
creation of new posts judged against those standards. They would 
like to point out that while the organisation is expanding rapidly, 
it is very necessary to ensure that f>osts are sanctioned only when they 
are fully justified by the work on hand.

Part*time Officers
33. The Committee have already referred to the fact that the 

Secreury functions part-time in the Planning Commission. They 
find that besides the Secretary, there are four other officers who are 
alio part-time officers in the Planning Cx>mmission. T he Chief 
Economic Adviser to th^ Ministry of Finance is also the CJiief of the 
Economic Division in the Planning Commission. An officer uf the 
Ministry of F(x>d and .Agriculture is Chief of the la n d  Reforms
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Division in the Planning Commission. A Deputy Secretary in the 
Ministry of Labour and Employment is the Director of Labour and 
Employment Division in the Commission. The Director of Informa* 
tion in the Planning Commission is the Deputy Principal Informa
tion Officer in the Ministry of Information and Broadcasting. All 
these officers draw their salaries from their respective Ministries.

34. The Committee feel that ft is neither in the interest of 
efficiency of the work of the Planning Commission, nor fair to the 
officers themselves that they should be required to play this dual role. 
They are of the view that the officers who are engaged in Planning 
should he free from the burden of day-to-day administration. Even 
though planning has to be done in close coordination with practical 
administration, it requires a freshness of outlook and independence 
of judgment which are difficult to secure if officers have to serve 
simultaneously both the Planning Commission and the administrative 
Ministries. The Committee would, therefore, suggest that except 
when it is unavoidable, officers should be full-time in the Planning 
Commission.

Temporary Staff

35. A statement showing tlie number of permanent and temporary 
posu as also the number of permanent Government servants employed 
in the Commission is given in Appendix VIII (A S: B ). It is seen 
from this statement that a ver>’ large number of posts in the Planning 
Cx)mmissiun is temporary. The Committee were informed that when 
the Planning Commission was set up in 1950, it had a sanctioned 
strength of 226 posts, all of wliich were temporary. In 1955 when 
it was clear that there would be a succession of Plans and the work 
of the Planning Cx)minission would, therefore, be of a continuous 
nature, the question of creating {lennanent f>osts was taken up and 
50 per cent of the temjx>rar\- posts which had been in existence for 
three years or more and which were likely to continue on a long 
term basis were converted into permanent ones. Out of 670 ptwts 
in existence on the 1st Januar>'. 1956, 187 Avere made permanent on 
that basis. Of these. 69 represented Setrretariat posts, confirmations 
against which were to be made by the Home Ministry, and for the 
remaining 118 [>osts confirmations have only been made against 25. 
most of which are posts of Peons and Daftaries. The Committee 
were informed that the difficulty in confirming persons against the 
remaining permanent posts was due to their seniority not having been 
fixed. It was suted that within a short time the seniority list would 
be finaliiied and confirmation would be made against the permanent 
posts available. The Committee recommend that action should be 
taken exfteditiously.

56. It is understood that the Ministry of Finance have agreed to 
more number of temporary posts being converted into permanent



ones. The Committee hope that early action will be taken in the  
matter. They would recommend that there should be no delay in 
making confirmations against these additional posts, when they are 
made permanent. Necessary administrative action like fixation of 
seniority of all the persons who will be affected should be initiated 
very early. They desire that in the matter of converting as many 
temporary posts as possible into permanent ones and confirming per
sons in the permanent posts, the Planning Commission should set 
an example to other Ministries!Departments of the Government o f 
India.
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O Se M  Section

37. T he Conmmittee were infonned that the Organisation and 
methods units in the various Ministries of the Government of India 
were surted  on a recommendation made by the Planning Commis* 
sion in 1952. However, the O & M Section in the Planning Com
mission was constituted only about the middle of 1955. It started 
with an assistant, a clerk and a part-time Section Officer. During 
the last two years the Section does not appear to have made any useful 
contribution. It was explained that the Planning Commission’s 
crfiice was till recently dispersed in several buildings and this hindered 
the work of the O & M Section. It was also said that the Planning 
Commission had grown during the last few years and was very busy 
with important work and, therefore, it did not have the time to get 
down to the work of organisation and methods. The Committee 
are not convinced by these reasons. They have already referred to  
the rapid increase in staff strength which has taken place during the 
last few years. In  the absentee of a unit examining the organisation 
and methods of the various Divisions, Branches and Sections, it wilt 
not be possible to know whether work has  ̂ been organised in the 
most efficient and economical way. The Committee would, there- 
fore, emphasise the need for the O Se M  Section of the Planning 
Commission to function actively.

Adviier (Tnuuport)

38. T he Committee notice that the post of Adviser (Transport) 
has been lying vacant for nearly two years. They understood that 
the incumbent of the post left about two years a ^  and the Planning 
Commission had not succeeded in getting a suitable person to fiU 
that post. The Committee would suggest that the post may be 
Polished as it is not necessary to have a whole-time Adviser to advise 
the Planning Commission on transport problems only. The Com- 
mission should, whenever transport problems are considered, draw 
upon the services of specialists from the Transport Ministry and the  
Railway Ministry as well as of persons who nave special knowledge 
o f transport problems in the country.



Public Management Studies Section

39. This section has got a staff strength of one Director, three 
Economic Investigators (one in Grade I and two in Grade I I ) . one 
Assistant and one Lower Division Clerk. Although it was started 
with a view to making studies in regard to public enterprises, in 
actual practice the section has been making some studies on the side 
of public administartion. The Ck>mmittee understand that this 
•ection had prepared some papers on certain special problems referred 
to it by members. They have prepared papers on the relationship 
between the Government and public enterprises in U.K., as well as 
in India, relationship between the Comptroller and Auditor-General 
and public undertakings, some problems of organisation of public 
enterprises, etc. The Committee notice that these papers attempt 
to set out an analysis of the prevailing practices and are only intended 
to be used as material for consideration in the Planning Commission. 
The Committee also find that the Director of this section panicipated 
as a convener of a study group, in the preparation of a Report on 
the efficiency and economy in the irrigation and power sector, which 
was published by the Ministry of Irrigation and Power. They are, 
however, of the view that even though this section has been engaging 
itself in some actifvities, they have not been very useful for the dis
charge of the main functions of the Planning Commission. They 
feel that whatever studies are required on the subject of public 
management could be got done through other agencies like the Insti
tute of Public Administration and I.M .R.U. and it is not necessary 
to keep a section in the Planning Commission to do this kind of work.

40. The Committee understood that the scope of the work to be
done by this section under review. It was stated that some of 
the work that was proposed to be entrusted to the unit was as
follows:

(1) Follow up of the recommendations in regard to the
administrative tasks of the Second Five Year Plan and 
keeping in touch with de\'elopments in regard to them;

(2) Keeping in touch with the growth of and adjustments in
the (>ntral Government on account of requirements of 
planning and development visualised in the Plan;

(S) Study of relationship between the Central Government
and its autonomous and semi-autonomous bodies;

(4) Study of relationship between Parliament, the Estimates
Committee and public enterprises;

(5) Study of the requirements for and resources of manage
ment and other specialised managerial personnel m  
both public and private sectors in consultation with the
Directorate of Manpower in the Ministry of Home
Affiurs; and

(0) Study of the o r^ is a t io n  and methods of plannioK
adopted in various Sutes in regard to Planning.
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I t
41. The Committee feel that even in this list of functions which 

mre proposed to be entrusted to this unit, there are some on which 
the Planning Commission itself need not undertake studies. In  the 
view of the Committee, all work in the Planning Commission should 
he organised primarily for the purpose of formulating a plan an<i 
adinsi^g on its implementation. The machinery of the Commission 
should not be made cumbersome by undertaking work which could 
be got done through other agencies.

42. The Committee recommend that the studiese of this unit 
should be so organised that they will facilitate the formulation of 
plans in regard to the building up of trained manpower—technical, 
managerial and administrative—for the purpose of implementing the 
Five Year Plans. They should he concerned broadly with questions 
of how to make management and administration more efficient, more 
economical and less dilatoiy. The utilisation of manpoiver resources 
available in the Armed Forces and the Reserves could also be con
sidered by this unit. In all these matters the studies should be made 
with the objective of making a plan in respect of that matter.

Public Cooperation Division

43. This Division started its work in November, 1956. The staff 
consists of a Section Officer, a Research Officer, an Investigatcjr, Grade
I, and an Investigator, Grade II. The main function of the Division 
was said to be to advise on the schemes of public co-operation and 
recommend them for financial assistance by the Centre or the State 
Governments. It was stated that this Division was concerned witli 
Central direction and co-ordination of public co-operation activities 
of various agencies working in the country, underuking studies of 
the problems relating to public co-operation and evolving techniques 
of public co-operation in tlie context of the Plan objectives. A pro
vision of Rs. 5 crores has been made in the Second Five Year Plan 
for schemes relating to the organisation of public co-op»eration. The 
money is to be utilised (i) to stimulate and mobilise public co
operation, (ii) to supplement the allied activities of the various 
Central Ministries in their respective programmes in the field of 
public cooperation, and (iii) to assist the non-official and non
political voluntary organisations engaged in public co-operation 
work.

44. The Committee noticed that tlie Sute .Governments and the 
Ministries of the Government of India and various non-political and 
non-official voluntary organisations of all-India character had been 
addressed to send schemes and proposals for public co-operation to be 
undertaken by them. These schemes are examined by this Division 
and passed on, with their recommendations, to the Ministries con
c e r n ^  for the sanction of grants. Where, however, no particular 
Ministry was concerned with the subject matter of the scheme, san^-



tions were issued by the Planning Commission. It was stated that 
recently the question of simplifying the procedure for approval o£ 
schemes of public co-operation had been considered and it has been 
agreed that (i) the Planning Commission will be treated as the 
Administrative Ministry for the purpose of processing such schemes 
irrespective of the sponsoring authorities; (ii) the Central Ministry 
concerned with the subject-matter of the scheme would be consulted 
by the Planning Commission; (iii) where schemes of public co
operation can be directly related to the scheme of development pro
jects, the expenditure of such schemes should be debited to the 
projects, provided the projects concerned are prepared to meet such 
expenditure out of their budget provision; and (iv) sanctions approv
ing the schemes may be issued by the Planning Commission.

45. The Committee are of the view that ‘Central direction and 
co-ordinatt\>n of public co-operation activities of the various agencies' 
and the sanction of grants-in-aid to those agencies are executive func
tions. As such they fail to understand why the Planning Commission 
should he concerned with these matters. They would recommend 
that the Planning Commission should be divested of this responsi
bility, which should be transferred to an appropriate Ministry of the 
Government of India. In so far as public co-operation is concerned, 
the Planning Commission should confine itself to giving a general 
outline and suggestions for enlisting public co-operation for various 
purposes. With the transfer of work at present being done in the 
Commission, the staff strength should also he correspondingly 
reduced.

Prohibition Section

46. The Committee understood that this sectioi) was created as 
a result of a Resolution passed in the Lok Sabha in March. 1956, 
suting—

"The House is of opinion that prohibition should be re
garded as an integral part of the Second Five Year Plan 
and recommends that the Planning Commission should 
formulate the necessary p ro g r^ m e  to bring about 
nationwide prohibition speedily and effectively.”

The sanctioned strength of the section is one Officer on Special 
Duty, one Economic Investigator Grade I, one Economic Investi
gator Grade II and one Lower Division Clerk.

47. It was claimed that it was due to the co-ordinating activities 
of the section that there was constant improvement in the working 
of the phased programme of prohibition in the variom States. It 
was suted  that the Officer on Special Duty toured different States in 
order to see closely the working of prohibition, the problems that 
came in the way of prohibition policy and steps that could be taket. 
to carry on the phased programme of prohibiuon. The Committee,
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however, do not fesl that there is sufficient work for this section. 
They are, therefore, glad to find that it is proposed to wind up this 
section.

48. It was stated that the present strength was only one Investiga
tor and one Clerk and that they would be transferred to the Public 
Co-opm tion Division, and that the only work to be done in the 
Planning Commission would be to keep in touch with the process 
made by the Sutes in the matter of prohibition. The Committee 
understand that it is proposed to form a Central Committee on Pro
hibition under the Ministry of Home Affairs. They, therefore, con
sider that is not necessary for the Phnning Commission to main
tain separate staff just for the purpose of watching the progress made 
by the States and to bring the difficulties to the notice of the 
Ministry concerned. This work could be done by the Planning 
Commission in the same manner as it watches progress of plans in 
other spheres, by maintaining suitable liaison with the Central 
Committee, from whom the Planning Commission could obtain 
information whenever required.

49. The Committee understood that the Officer on Special Duty 
appointed in the Prohibition Section has been utilised for the 
public co-operation work. In view of their earlier recommendation 
suggesting that the Planning Commission should divest itself of 
executive work relating to Public Co-operation, the Committee 
would suggest that the question of having an Officer on Special Duty 
as the head of the Public Co-operation Division should be reviewed.

Land Reforms Division

50. This Division watches the extent to which the State Govern
ments work towards the broad objective of the policy of land reform 
outlined in the Plan. It makes a survey of the position of land re
forms in the various States in India. It was said that pieces of l e ^ -  
laticm or proposals from Sutes which might then or later require 
the assent of the President were considered by the Central ^ m -  
mittee on Land Reforms and they were in iti^ ly  considered by the 
P lannii^  Commission, the Ministry of Food and Agriculture, the 
Ministry of Law and the Ministry of Home Affairs. The Committee 
feel that it is not necessary for the Planning Commission to examine 
all these proposals as a matter of routine. J n  their view, these 
matters should be dealt with by the appropriate Ministries of the 
Government of India, and only when an important question which 
would have an impact on the Plan or on future planning is involv
ed, the matter need be considered by the Planning Commission.

5L The Committee feel that this Division should focus its atten- 
turn on the difficulties experienced by the States in effecting lend 
wform  and offer suggettions for overcoming them. I t  should liio



m ake a juu  assnsment of the consequences of land reforpi in the 
social and the economic fields and on agricultural production, em
ploym ent etc., in order to help future planning.

52. The Chief of this Division is a part-time ofBcer who also 
iiolds a position of responsibility in the Ministry of Food and Agri- 
•culture. The Committee have already referred to this aspect of the 
m atter. They would point out, in this context, that among the 
staff working in the Division there is no person who has personal 

■experience of land tenures and their problems in the States. The  
Committee feel that the absence of experienced people in this Divi
sion might, to a certain extent, account for the lack of progress in  
regard to the land reforms work. They recommend that persons 
who have field experience as well as academic attainments and have 
attained the necessary stature, should be appointed to this Division.

Perspective Planning and Scientific and Tehnical Manpower
Division
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53. Tliis Division has been surted  only in February, 1957. Most 
•of the staff employed in the Division belongs to the Indian Sutisti- 
•cal Institute. It was stated tTiat the Division was trying to assess the 
Tequirements of tlie country in respect of various sectors of activity, 
-so tliat projection could be made into the future over a period of 20 
•or 25 years. At present, only a tentative outline of such a projection 
in  respect of certain sectors of activity has been drawn up. This is 
-still in a draft stage and has not been appro\ed by the P lannii^ 
<kimmission.

54. The Committee feel that the work of this Division will have 
to proceed a very long way before it can be claimed that some kinds 

•of perspective planning is being done. The Committee will again 
refer tu the question of perspective planning later in this Report. 
They would, however, point out that the present arrangement of 
having of feii' persons from the Indian Satistical Institute to work 
nn the office of the Planning Commission is not satisfactory. The 
Committee consider that while the services of non-Guwrnment 
•bodies should be utilised to the extent possible for this and other 
specific fturposes, their functions, duties and tasks should be clearly 
defined and allotted.

Statistics and Sur^*eys DiWsion

55. A cell of the Central Statistical Organisation was created in 
1955 in the Planning Commission specially to deal with the statisti
cal work relating to planning and to work in close collaboration 
with the Planning Commission, Central Ministries, the Indian 
Statistical Institute and State Statistical Bureaus. Since February, 
1957, this cell came to be designated as “Statistics and Surveys Divi-
283 L S -4



iion” of tHi; I»liUUiiiig C bm itim dn. TH^ e & m  p tM titie l oE (he 
Oivision exccbtirig ttne W irt boriifc «h tlii of
the C.S.O. There hi^o AsHsultat DireddrS ih d  five 
Officers besides a number of junior technical sta£E and clerks.

56. At the ihomeiit two specifac tasks wert e n tru s t^  to it. name* 
ly (i) p rtp an tlo h  of inbhthfy reports oh 4tl sel^ ted  projects a^d  
quartCTiy reviews on the vwrking of the pn^;iammes. and (2) study 
dî  reqhireraents aiid availability bt certain key materials including 
iron aiid steel, coal, cement ana timber.

57. This Division prepares forms for reporting on s c h ^ e s  and 
projects with a view to improving the quality of statistics. T he main 
object of opening this cell of the C.S.O. was to bring togeth^ the 
work of all statistical agencies both at the Centre and in the S ta t^  
in respect of the Plan schemes. Briefly, it catered to the sutistical 
needs of the Planning Commission in matters generally assigned or 
specially ret^ueSted by the Commiteibn.

58. The Committee were informed that even though the Plan* 
ning Commission had sanctioned some staff originally for this Di^ i- 
sion, they have not been recruited. T hr Committee would recom
mend that it is not necessary to duplicate arrangements in the Cen
tral Statistical Organisation and the Planning Commission for col
lection and collation of data. It shoidd be prossible for the Planning 
Corhmittion to get all the statistical data it requires from the C.S.O. 
The Planning Commission should concentrate on the important 
work of studying, analysing and deducing inferences from the data 
and formulating advice on the basis of those inferences, rather than 
fritter away its energy on work, which can as well he entrusted to  
oth ir statistical organisations.



EVALUATION

69. Ohe df the functions of the Planning Ck>mmi9sion is to 
apjjraiisb trom time to time the progress achieved in the execution 
of each stage of the P lin  arid to recommend the adjustment of 
te lity  and measures that such appraisal might show to be necessary. 
The Ciommission makes this appraisal—(i) through monthly reports 
of Selmed projects, quarterly reviews on the working of the Phm, 
the annual progress reports Obtained from the Central Ministries 
and the State C^vernments; (ii) through the Advisers (Programme 
Administration) who visit tlie Sute within their charge throughout 
the year and study at first hand the working of the development pro
grammes giving special attention to the more important projects; and
(iii) through the machinery of the Committee on Plan Projects.

60. In addition, there is a Programme Evaluation Organisation 
which assesses the work of National Extension Service and Commun- 
iiy Development programmes.

Advisers

61. Three posts ot Advisers (Programme Administration) were 
created in November, 1952. These posts were filled by senior I.C.S. 
Officers of suitable administrative ex^rience  in the States. It is under
stood that recently a fourth Adviser has joined the Planning Com
mission.

62. I 'lie  functions of the Advisers are to keep the Planning Com
mission in Hose touch with the progress of the planning in its various 
aspects and to give the fullest possible assistance to State Govem- 
nients and the Central Ministries in matters concerning implementa
tion of various Projects. They help to effect co-ordination between 
tJie States and the Planning Commission in regard to (i) preparation 
of the Five Year Plan, (ii) preparation of the annual Plan, (iii) pro
vision of adjustinents in the Plan, (iv) watching the progress of the 
Plan and attending to the problems of implementation which they 
come across during their visits to the States. The Committee under
stand that as regards the implementation of the Plan, the .\dviseis 
held discussions, during their visits to the States, with the various 
development departments and the State Planning and Finance 
departments and review the progress of the Plan in different sectors 
and projects. Paiticularly, they look into tliose projects which are 
assisted uy loans and grants from the Central Ministries, and also 
note the .dates’ efforts to raise resources. In the course of these dis-
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cussions and field inspections, problems relating to bottlenecks due to 
non-a\'ailability of steel, technical personnel, alloqition of foreign 
exchange, procedural delays in the approval of schemes and the 
sanctions for financial assistance by the Ministries of the Government 
and other such matters come to the notice of the Advisers and are 
dealt with in their reports. The Planning Commission draws the 
attention of the Ministries concerned to these problems through per
sonal discussions and suggests that an immediate solution is necessary. 
T he Committee also understand tliat the Advisers sometimes lead 
teams of experts from different Ministries to examine particular 
problems and make recommendations to the Government of India. 
They check the estimates of projects and assess the expenditure incur
red on the projects in terms of the Plan. They also offer advice to 
the State Governments for improving the implementation of the pro
jects and the Plan in different fields of development.

63. The present allrKation of States amongst the three .\dvisers is 
as below:—

States
I. Shri S,V, Ramamurty . . . .  Bombay

Mysore.
II. Shri Nawab Singh......................................Pu.ijab

Rajasthan
Jammu &

Kashmir
Delhi
Himachal Pradesh
Andhra Pradesh
Madras
Kerala

Other Areas. Poadichcrrj-
Laccadiv'c,
Minia>y &

Amiiulive
Islands.

• . • Uttar Pradcsh'l
Madhya Prad::sh 
Bihar
West Bengal 
Orissa 
Assa.li i 
Manipur 
Tripura.

Other areas. NEF.\.
Andaman 6t 

Nicabar Islands.
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64. The Committee find that the allocation has not been done 
on a rational basis. One of the Advisers is in charge of only two 
States whereas all the other States have been divided between the 
other two. Again, while Bombay and Mysore have been allotted to 
one Adviser, another Adviser has in his jurisdiction states widely 
dispersed as Jammu and Kashmir and Punjab in the North and 
Madras and Kerala in the South. The Committee are of the view 
that this allocation of the States is not conducive to efficient func
tioning. They would, therefore, recommend that each Adviser 
should have a compact area preferably comprising of all the States in  
an administrative zone. They would also suggest that the Adviser 
in charge of the States in a zone should be available for consultation 
and for advising the Zonal Councils on problems involving the deve
lopment of the zone.

G5. It is understood that at present one of the Advisers has got 
his headquarters in Madras whereas the other two have their head
quarters in Delhi. The Ck>mmittee also understand that the Advis
ers who have their headquarters in Delhi spend on an average 
15 days in a month on tour in the areas allocated to them. The 
other, to whom the States of Bombay and Mysore are allocated and 
who lias his headquarters in Madras, spends on an average 10 days 
in a month in Delhi. The Committee are of the view that the head- 
quarters of the Advisers should be located in the zone which will 
be under their charge. Most of their time must be available for 
consultation with the State Governments and for a closer contact 
with the various State Planning Committees. This would also help 
them to maintain a closer touch xvith the Plan activities in their zone. 
For the purposes of co-ordination between each other and for holding 
personal discussions with the Planning Commission and the Central 
Ministries, they should visit the headquarters of the Planning Com
mission for a few days every month, preferably timing their visits in 
such a manner that all of them would be in Delhi during the same 
period.

66. The Ck>mmittee have enquired into the arrangements that 
exist for keeping each Adviser fully posted with the experience of 
the other two. They understand that important points of the 
reports of every Adviser are called out and circulated to the other 
Advisers. In addition, some times visits are arranged jointly by two 
Advisers to a State where there are common problems. The arrange
ment is worked with a large measure of elasticity. They also under
stand that the more important observations of the Advisers are 
included in the progress reports issued by the Planning Ck>mmission. 
The Committee would, howexfer, suggest in this connection that there 
should be a more systematic collection of all the useful observations 
and suggestions made by the Advisers which should be tabulated, 
analysed and given a shape and should be circulated to all the States. 
Also, more of such observations and greater details should be included 
in the progress reports issued ky the Planning Commission.
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CoBumttoe on pfam frpjcfiM

67. T h |s Cpmmittee set up in Septieipl^r, 1956 in pursuance 
dedsion q£ t}ie Na^ign^l pevelopn^^iit Council, with the object

of achieving m axim u^ eponqmy emcienpy in the use of financial 
other respurces in the ^ o n d  Plan period* T he Committee 

IS jcpmposed of the Ministers of Home Affairs, Planning; and Finance 
jiffff the peputy Chairman of the Planning Commission. In afldi- 
dpn, the prune A|inistef as C h a ir q ^  of the T^ational Development 
ppuncil prpposes t>\’o Chjpf Ministers of the States as Members of 
Ufe Committee for each class of projects. The Union Minister 
^nct^rned witli the project or a c|ass of project under investigation 

ali» a Member of the Committee. The Home Minister is the 
Chairman of the Committee.

68. Three separate Teams for the study of (a) Community Pro-

i'ecu and National Extension Service Blocks, (b) Irrigation and 
*ower Projects, and (c) selected buildings projects, were set up by 

^ e  Committee on Plan Projects. All these Teams have submitted 
tl^eir reports. 7[he recommendations of the Team for Community 
^o jects and National £?(tension Service Blocks were said to be imder 
active consideration of the Sute Governments and the Ministries 
concerned. It was also stated that the recommendations of the 
Irrigation and Power Team on Lakkavali Project (Mysore) were 
likely to result in a saving of Rs. 30 to Rs. 40 lakhs. T he Team for 
the study of selected buildings projects had completed a study of the 
structure of grain godowns and suggested a new design which would 
result in economy amounting to Rs. 1*8 crores on an estimated plan 
expenditure of Rs. 22 crores. The Committee also undersund that 
it IS proposed to appoint shortly a Team to study social welfare pro
m ts .  including welfare programmes of the C.entral Social Welfare 
Board and welfare schemes of the Scheduled C.astes and Tribes 
adminbtered by the Ministry of Home Affairs.

69. The Committee feel that even though the Committee on Plan 
Projects has been doing very valuable work through the appointment 
« / various Teams, by its ixry nature this method would be success
fu l only for specialised studies to be made at some intervals. It will 
not be possible through this method to assess the progress of all the 
projects continuously. For the purpose of making a continuous 
evaluation of the various projects that are being imtolemented through 
ifte States, it would be necessary to supplement the present agencies 
udtk a machinery like the Programme Evaluation Organisation.

^valii^tioD Oavaointion
70. T h e  ProgrjMnme Evaluation Organisation was set up  in 

October, 1952. to nuke a systematic recurring evaluation of^ the 
a e th odi and results of the O xnm unity De«’elopment prognm m e. to 
|»0iiit ou t thote extemion methods which were proving effective and 
those which were not, to explain why some recommended prarttces



^ c re  adapted while others weye rejected by the vill^gefs efc. T he  
^fg^nisation has submitted foqr evaluation rc ^ r te  on the National 
Extension Service and Community Prpjepts. It has also undertaken 
a  "number qf ^pld surveys and f i^yestig^tioi^. In para 122 of their 
Thirty-eighth R eport, the Cf>ininittee have pointed out that they 
were favourably impressed wim the quality of work done by the 
Organisation. T he Committee have, therefore, enquired into the 
ppssibility of entrusting the continuous evaluation of projects other 
t ^ n  Community Development and National Extension Service to 
the P-E-O. or an organisation similar to the P.E.O.

71. The Committee were informed that it was proposed to re
organise the P.E.O. and in the re-organisation it was proposed that 
the P.E.O. should evaluate not only the Community Projects and 
the N.E.S-, but also the rural development programmes as a whole 
including village and small scale industries, agriculture, land reforms, 
co-operation, etc. The object was to see how a better measure of 
results in the field of rural development could be obtained. In  this 
connection, the Committee feel that there is considerable scope for 
improving the machinery of the local authorities and Panchayats so 
4U to secure greater progress in rural development. They would, 
therefore, suggest that a comprehensive evaluation of the extent of 
•assistance which these bodies render at present and could render in 
this matter should be made and steps taken to ensure their greater 
participation and co-operation in the field of rural development.

72. The Comrnittee would further recommend the setting up of 
Iwo types of evaluation machinery in respect of the various Plan 
projects. Firstly, there should be continuous evaluation of projects 
by the Central Government in respect of projects under it as well as 
in  a State in resec t of works in that State. It would be in keeping 
with the principle of democratic decentralisation if this pattern could 
be extended to the local administrations at lower lei>els also. In 
order to ensure uniformity in evaluation, the Advisers (Programme 
Administration) should guide and direct this internal ei>aluation 
machinery. Secondly, there should be an external evaluation machin
ery under the Planning Commission which should continuously and 
independently evaluate the progress made in regard to various 
projects under the Central Goiiemment and the State Governments. 
The Committee feel that it would be a distinct advantage if the 
members of the Planning Commission played a more direct role in 
the evaluation of Plan projects.

2»

Advicc on Executive Machinery
7S. It is one of the functions of the Planning Commission to 

advise on the nature of the machinery that will be necessary for 
securing the successful im plemenution of each stage of the Plan, in 
all its aspects. T he C.ommiitee understand that the Advisers look 
into this problem also and discuss it with the State Governments



and the Central Ministries. The Commission also gives advice car 
the reorganisation needed for meeting the administrative tasks laid 
down in the Plan. The Committee would, however, point out that 
there are certain broblems of coordination and rationalisation o f  
functions among the ministries and departments, on which also the- 
Planning Commission may usefully advise.

74. As an example, they would point out the question of land  
reclamation. This is a problem which the Ministry of Food and  
Agriculture may not be able to tackle, because they have no machin-^ 
ery for it. The Central Water and Power Commission may have 
the resources but may not be concerned with the problem. B ut 
meanwhile schemes, which may well lead to additional food produc
tion, remain unexamined. Similarly, the question of inland water 
transport is a matter which merits attention by the Centre as w elt 
as by the States. There might be other questions also which need  
similar attention because the administrative responsibility has n o t  
been properly allocated.

75. In this connection, the Committee would also point out tha t 
the subject of Irrigation is being dealt with by three ministries o f 
the Government of India viz., the Ministry of Irrigation and Power, 
the Ministry of Food and Agriculture and the Ministry of Com
munity Development. Such an arrangement raises questions o f 
co-ordination among the ministries and as between every State- 
Government and each of these three ministries. The Committee 
would recommend that the Planning Commission and the Advisers 
should take into consideration all such questions, whenever they 
notice them, and after consultation with the authorities concerned,

rational distribution of functions, with a view to ensuring, 
speedy and efficient execution'of the schemes.
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PLANNING 
Preparation of the Plan

76. The First Five Year Plan was ii! a large measure a consolida
tion of current post-war development programmes although it 
included important new programmes like the National Extension 
Service and Community Projects- It is understood that the priorities 
of the First Plan were largely dictated by the situation which existed 
when the Plan was formulated, namely, food shortage and inflation. 
The Planning Commission stated that during the preparation of the 
First Five Year Plan certain defects in procedure came to their notice. 
They were;

(i) There wcrv several large irrigation and power projects
which had already been begun. This left less room for 
small and medium schemes.

(ii) Many schemes which had been taken up or to which State
(iovcrnmcnts were committed needed further investi
gation.

(iii) There was not onous^h lo-ordination between thinking
in tenain  (iclds in the Central Ministries and as 
embodied in proj’ranuiics followed in the States.

(iv) Essential national iiuome and other statistical data were
not yet a\ailabie.

(V) At the staj>e of foniuilation, planning of industrial schem
es in the public set tor was not adequate. This gap had 
to be made gw d later.

(vi) State piogrannnes were drawn up at the State headquarters 
and it was only after the Plan had been finalised that 
an attempt to break them up into district programmes 
(ould be made.

77. It was stated that an earnest attempt was made while formu
lating the Second Plan to redu<e the defects that came to notice in 
the preparation of the First Plan. But the Planning Commission 
adnntted that all the shortcomings still existed thou|;h in a lesser 
degree. On the other hand, it was stated that the economy was now 
more complex, its modernisation was under way. shortages and bottle
necks were an ever present challenge and the technique of planning 
demanded by the current situation were of a nuich more rigorous 
character than would have passed muster some years ago. It was 
accepted ihat such progress as liad been made was by no means 
sufficient.

283 LS—5
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78. In particular, the Committee would like to draw attention to 
the unemployment problem in India. T he tasks to be faced in this 
ccmnection were stated in the Second Five Year Plan to be three
fold, namely, the existing unemployed in the urban and rural areas; 
secondly, the natural increase in the labour force estimated at a to u t 
two million persons a year; and lastly, the under-employed in agricul
tural and household occupations in rural areas. It was pointed out 
in the Review of the First Five Year Plan that the growth of employ
ment opportunities, which were estimated in all to be about 4*5 
million in the First Plan period, tended on the whole to lag behind 
the increase in the labour force and consequently the extent of 
unemployment and under-employment in the economy had  ̂not 
diminished significantly over the Plan period. It was also admitted 
that this problem was rooted structurally in the economy and that 
in spite of the additional employment of about eight million people, 
which the Second Plan might generate, its impact on the two-rold

Croblem of unemployment and under-employment would not be as 
rge as the situation demanded. T he human as well as the economic 

aspects of the unemployment problem need no special emphasis to 
be understood or appreciated. Thr Commiltee would, therefore, 
suggest that this problem should be tackled in a bold and energetic 
manner and that there should be a continuous assessment of the 
progress made, so that timely steps could be taken to ensure that the 
targets of employment laid down in the Second Plan are not only 
realised but even bettered to a substantial degree.

79. T he Committee noticed that active work in conection with 
the Second Five Year Plan started in February, 1954 and the prepara
tion and hnalisation of the Plan took nearly two years. It is now the 
third year of the Second Five.Year Plan and before the end of the 
year preparations would have to be made for the T hird  Five Year 
Plan. But the Committee notice with regret that adequate arrange
ments have not been made for commencing the 'preparation of the 
Third Five Year Plan. They would .utggest that the methods of 
framing the Third Plan should receive urgent attention.

28

Machinery for Planning at State level

80. The mjchinery for planning in the States was staled by the 
I'lanning Cktmmtssion to Ix* as follows:

‘T h e  machinery is fairly well developed at the State level. As 
a rule, there are whole-timc Secretaries in charge of 
planning and development many of whom also carry 
executive respomibilities in relation to National Exten
sion and Oinmuinily ProjtTts. The Planning Depart
ments in the States are (o-ordinating in varying degrees 
the work of other De|)arimt*nt.s in ilic States in relation 
to the Plan. At State headquarters. roHirdination is 
achieved through an inter-Departmental (Committee of



Secretaries in charge of various development depart
ments. T he Chairman of the Committee is the Chief 
Secretary or the Secreury in charge of p la n n i^ . 
Generally the functions of coordination for planning 
and for the implemenution of district programmes are 
combined in a single officer commonly described as the 
Development Commissioner. As a rule, a Committee 
of the State Cabinet under the Chief Minister provides 
overall guidance and direction. Leading non-officials 
are associated with the formulation and implementation 
of Plans at the State level through the State Planning 
Boards."

In  addition, there is generally at the State level a Sute Development 
Committee consisting of the Chief Minister and Ministers in charge 
of Development Departments for laying down general policy and 
other matters concerning the Five Year Plan. In certain States like 
ITttar Pradesh, there is also a State Planning Board which includes 
non-officials.

81. 11 is thus seen that planning at the State level is mostly done
by the officers of the State Government under the general direction 
sn d  control of a Committee of Ministers. The Committee feel that 
in  a vast country, with a variety of natural regions, climatic condi
tions, social and economic developments, etc., planning can he 
effective only if it is decentralised. They are separately referring to 
the question of planning from below but would emphasize here the 
need for a sound organisation at the State level. In this connection,
it might be mentioned that in China {vide the Report of the Indian
D ele^tion  to China on Agricultural Planning and Techniques) the 
position in this respect is as follows:

"At th ^  provincial level there is a Provincial Planning Com
mission which is a counterpart of the State Planning 
Commission at the national level. The organisation is 
more or less the same, main departments being industry, 
agriculture, capital construction, wages and labour, 
research and culture, transportation and communica
tions, finance and economics, .sanitation and public 
health. As. at the Centre, the State Planning Com
mission and the State Statistical Bureau are under the 
same \'ice Premier, similarly at the provincial level, the 
Provincial Planning Commission and the Provincial 
Statistical Bureau are under the sanjc \ ’ite Ciovernor.”

82. The Committee feel that if in a uuitar\ form of GorenunenI, 
Planning Commission at the State level hesid(”i that at the Central 
level is considered necessary for the success of platiuitig. it n'ould he 
much more so in a federal form of Government like ours. A body 
of this type in each Stale inifrht consist of experirntrd mimifiistralors 
and non-officials with an intimate knowledge of the problems of the 
State. They could concern themsehes with all aspects of fdanning
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80
in the State and also function in co-ordination with the statistical 
and evaluation organisations at the State level referred to earlier. 
The Committee feel that such bodies at the State level tvould go far 
to secure the success of planning in the country. They, therefore, 
recommend that the desirability of setting up a body corresponding 
to the Planning Commission in each State should be examined in 
consultation with the State Governments,

83. It is understood that while framing tlie Second Five Year 
Plan it M.'as decided that planning had to be done from below. 
Detailed instructions were sent from the Planning Commission and 
the State Governments indicating how districts should prepare local 
and village plans within the general framework and how. within the 
district, the work of planning must be organised, plans being prejwred 
for individual villages and grouf>s of villages, such as tehsils. national 
extension development blocks, etc. It is stated that a serious effort 
was made in the initial stages to plan from below, but after the State 
plans were pruned, they were not adequately broken up into dilitrict 
and local plans and implemented as such. It has now been decided 
by the Standing Committee of the National Development Council 
that the general principle of giving responsibility for development 
to the representatives of the people within tiie district should be 
accepted. The Committee welcome the decision and hope that a 
decentralised democratic machinery iviU be set up at the villape la<rl 
and upwards to deal with local administration and f>latniiiif .̂

84. In this connection, they would also suggest that the Di.^lrict 
Councils recommended b \ the COPP Team on Community Drx'r- 
lopment and \.E .S . should be given responsibility for the imple
mentation of the Plan. Further, the Councils should (onstitute a 
number of Sub-Committees, each of them being in charge of a 
subject like agriculture, education, irrigation, roads, ^village indus- 
tries* co-operation, etc. The Sub-Committees should have a non- 
dfficial member of the Council as the Chairman and an official 
concerned with the subject as Secretary, Each Sub com m ittee  
should look after the f>articular subject in the entire district. Such 
an organisation would l>e in keeping with the principles <if demo- 
rratic decentralisation recommended by the .Study Team for Com
munity Development and N.E.S.

85. Further, the broad distribution of the budget provision 
under the Plan should be prescribed by the Centre within -which 
the State should er>oli>e its own schematic budget, in consultation 
with the Central .Ministries. W ithin this framework, the district 
and block level local representative organisations should work out 
priorities and phasing, subject to certain guiding princiftles and  
restrictions. Finally, within the block, the panchayat samiti recom
mended by the COPP Team on Community Dejrelopment and  
N £ .S . should break the integrated plan into smaller units e.g. Grant 
Sewak circles, villages and families. In  this manner, all planning 
for the future should proceed from the village level upwards th r o u ^
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the  machinery of the Sub-Committees of the District Council sug
gested earlier. Also when a plan, compiled in this manner and 
processed at the State level and at the Centre, has to undergo 
readjustments and pruning, it should be ensured that the modified 
•outline is passed on to the district level, so that at that level neces
sary modifications can be made to fix the final village plan. I f  
Aone this loay, it would really emerge as the people’s plan and 
would evoke spontaneous and enthusiastic co-operation from the 
people and consequently a major portion of the difficulty in the 
.implementation of the Plan would he automatically removed. This 
process of building up of a plan from the village level will neces
sarily take some time. Since the formulation of the Third Five 
Year Plan has to be taken on hand now, the Committee would 
recommend that the machinery suggested by them should be 
organised without loss of time and set in motion early.

Perspective Planning

8(i. In connection with the question of Planning for the future, 
the Committee would emphasise the importance of perspective or 
long-term planning. They have already referred to the work of 
the Perspective Planning Division in the Planning Commission. The 
■work ot perspective planning seems to have just started and much 
progress has to lie made before it could form the basis for the 
W m ulation of a Plan. The Committee consider it unfortunate 
that a start on this work was not made much earlier. They consider 
that unles.% the long ranf^r objrcth'cs are well settled, short-term 
planning cannot be meaningful. The planners xt'oiild have to think 
of at least a 25 year period and fix practicable limits to the growth 
of the economy during the period.

87. T he C>>mmittee understand that various Ministries are also 
exp>ected to give serious thought to (luure developments in the field 
within their jurisdiction. In ccrtain seleited fields like planning 
for (et hnical personnel such work was already goinq, on. In resj>ect 
of irrigation and certain industries, such as steel, the Ministries 
-concerned were taking action. But it was admitted that the Plan
ning (Commission was only at the frinf';* oi ihe problem, even though 
this was one of the major tasks Ix'iore any planning body. The 
Committee would recommend that immediate attention should be 
given to this matter. The cells xcorkitig in each .Ministiy should 
work out a long term plan while they are preparing one for the 
immediate future. Such questions as location of industrie.u 
their development, facilities for transport, agricultural production, 
afforestation, harnessing of atomic enerp' for peaceful purposes, long 
range export promotion, mineral exploitation, etc., should be con
sidered and a plan laid out for each. In particular, the problem of 
the hafthazard growth of cities and the growing urbanisation in the 
■country^ are matters which should be given sufficient consideration. 
This might need the provisions of suitable facilities and amenities in 

villages and for this piupose suitable planning would have to be



undertaken. The associated problem relating to slum clearance as 
well as town planning also needs attention. Further, the need to  
disperse industries over wide areas so as to prevent their springing 
up in an unwieldy and haphazard manner as also the connected 
labour problems has to be given due consideration. A ll such plans 
should be co-ordinated by a group of experts who would study the  
limits of our resources, the relations between the different targets 
and prepare a composite perspective plan. Such planning should  
proceed concurrently ivith the five year plans. Also it should be a 
continuous process, so that as the economy develops and additional 
factors come to light necessary readjustments can be made. The flow 
of statistical data, their analysis and researches should be directed not 
only to frame the five year plans, but to ivork out the persftective 
plan as well. SteJ)s should be taken to train a sufficient number of 
economists, statisticians, engineers and other technical personnel who 
will not only be experts but also have general ability and the capa
city to look at problems with insight and imagination.

Statistical Data for Planning
88. At present the Planning Commission obtains information in

two ways: (a) by sending out proformas of its own to the Central
Ministries and State Governments to collect information required 
for the preparation of progress report, annual plans, etc. and (b) 
drawing upon published and unpublished information contained in  
the reports prepared by the Central Ministries, State Governments 
and Statistical and Agricultural O i^nisations at the Centre and in 
the Sutes. T he Committee were informed that generally the exist
ing arrangemenu for sutistical work needed further strengthening 
and improvement. Much had yet to be done in regard to the flow 
of information to the Planning Commission and improvement in 
the  accuracy of the data. It was also stated that the State Statistical 
Bureaus were being utilised to an increasing extent by the State 
Planning Departmenu.

89. The Committee would point out that tvilhout an adequate 
body of reliable data. Planning would be unrealistic. Since the 
problem affects the very foundation of Planning, it should be given: 
more urgent attention^ There should be a well laid out plan for  
the purpose of ensuring that all the data necessary for the building 
up of a plant both short-term and long-term, will start flowing within  
M fixed period.

90. The Cominittee find that at present there is a muUiplicitf 
of machinery at the Centre which collecu statistical data. Besides 
the Central Sutistical Orguiisation under the Cabinet Secretariat, 
there are such organisations as the Oflke of the Chief Economic 
Adviser, Ministry «  Finance, Directorate of Eomiomics and Sutisdos 
in the Ministij of Food and Aniculturc and tlw O f^  ot the 
Ecooomic Advisers in the Ministries of Commerce and Industry and 
Labour. In a^ti<m , there are stattttkal sections and bureaus in
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various other Ministries. There are statistical organisations in the 
States. Besides, the National Sample Survey and the Indian Statisti
cal Institute collect and process various kinds of statistics. T he 
Reserve Bank of India also compiles very valuable statistics. In s[>ite 
of all these, there is dearth of necessary statistical data for planning 
and for assessment of its implementation. The Committee would, 
therefore, suf'gest that the Planning Commission, in consultation with 
the Central Statistical Organisation, should appoint a team of experts 
to enquire into the nature of statistical data compiled by all these 
diverse organisations, the duplication of effort involved, rationalisa
tion of their functions, rationalisation of the basis of collection of 
data, maximum utilisation of the data collected, allocation of func- 
tions among the different organisations under the Central and State 
Governments and other bodies, so that taking the country as a 
whole, there will be a network of organisations producing, without 
joaste of effort or overlapping of functions, the data necessary for the 
purfwses of fdanning and administration. This team should also 
look into the gaps that now exist in the statistical data. They should 
also suggest measures for getting reliable data about the private 
sector and what is at present the un~organised portion of the private 
sector. The efforts of the team should be directed to produce a 
workable ()lan by xvhich in the very near future a co-ordinated 
machinery will function throughout the country making the flow 
of all the necessary data available to the interested organisations.

B.\LVANTRAY G. M EH T.\, 
N ew D elhi;  Chairman,

The 2ird April, 1958. Estimates Committee.



APPENDIX I

iVide Para 7)

Government of India 

CABINET SECRETARIAT 

RESOLUTION 

(Planning)

Netp Delhi, the 15th March, 1950.

No. i«P(C)/50.—For some years past, the people of India have been 
conscious of the importance of planned development as a means of raising the 
CDuntr>’’s standard of living. This consciousness found expression in the 
appointment in 1938 of the National Planning Committee by the Indian 
National Congress. The work of the Committee was, however, interrupted 
by political and other developments in the beginning of the war, although 
much useful material has since been published. In 1944, the Government 
of India established a separate Department of Planning and Development and, 
at its instance, the Central as weU as the Provincial Governments prepared a 
number of development schemes to be undertaken after the war. Problems 
of planning were reviewed towards the end of 1946 by the Advisors' Planning 
Bowd which was appointed by the Interim Government of India, an impor
tant recommendation of the Board being the appointment of a Planning 
Commission to devote continuous attention to the whole field of develop
ment, so far as the Central Government was concerned with it.

2. During the last three years, the Centre as well as the Provinces have 
initiated schemes of de\xlopment, but experience has shown that progress 
has been hampered by the absence of ad^uate coordination and of sufficient
ly precise information about the availability of resources. With the integra
tion of the former Indian States with the rest of the country and the emergence 
of new geographical and economic facts a fresh assessment of the financial 
and other resources and of the essential conditions of progress has now become 
necessary. Moreover, inflationary pressures inherited from the war, balance 
of payments difficulties, the influx into India of several million persons dis* 
placed from their homes and occupations, deficiencies in the countr>’’s food 
supply aggravated by partition and a succession of indifferent harvests, and the 
dislocation of supplies of certain essential raw materials have placed the econo
my under a severe strain. The need for comprehensive planning based on a 
oueful appraisal of resources and on an objective analysis of all the relevant 
economic foaors has become imperative. These purposes can best be 
achieved though an organisation free from the burden of the day-to-day 
administration, but in constant touch with the Govenunent at the highest 
policy levd. Accordingly, as announced by the Honourable the Finance 
Minister in his Budget speech on the 28th February, 1950, the Govern* 
ment of have decided to set up a Planning Commission.
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3. The Omsdtution of India has guaranteed certain Fundamental Rights 
to the citizens of India and enunciates certain Directive Principles of State 
Policy, in particular, that the State shall strive to promote the welfare of the 
people by securing and protecting as effectively as it may a social order in 
which justice, social, economic and political, shall inform all the institutions of 
the national life, and shall direct its policy towards securing, among other 
things,

(a) that the citizens, men and women equally, have the right to an 
adequate means of livelihood ;

(jb) that the ownership and control of the material resources of th^ 
community are so distributed as best to subserve the common 
good; and

(c) that the operation of the economic system does not result in the 
concentration of wealth and means of produaion to the common 
detriment.

4. Having regard to these rights and in furtherance of these principles 
as w ^  as of the declared objective of the Government to promote a rapid rise 
in the standard oflivingofthe people Inefficient exploitation of the resources 
of the county, increasing production, and offering opportunities to all for 
employment in the service of the community ;

The Planning Commission will >
1. make an assessment of the material, capital and human resources

of the country, induding technical personnel, and investigate 
the possibilities of augmenting such of these resources as are 
found to be deficient in relation to the nation’s requirements ;

2. formulate a Plan for the mist effective and balanced utilisation
of the country’s resources ;

3. on a determination of priorities, define th ; stages in whidi the
Plan should be carried out and propos: the allocation of re
sources for the due completion of each stage ;

4. indicate the factors which are tending to retard economic develop*
ment, and determine the conditions which, in view of the 
current social and*political situation, should be established 
for the successful executi(m*of the Plan ;

5. determine the mmire of the machinery which will be necessary
for securing'the successsful implementation of each stage of 
the Plan in all its aspects ;

6. appraise from time to time the progress achieved in the execution
of nch  stage of the 'nan’and recommend the adjustments of 
policy^and measures^that such* appraisal may show to be 
necessary, and

7. make such interim or ancillary recommendations as appear to it
to \x  apinxipriate either for fadlitating the discharge of the 
duties assigned to it or on a consideration of the prevail
ing eomomic conditions, current policies, measures u d  
development programmes ; or on an examination of such 
specific problems as may be referred to it for advice by Geo- 
tral or State Governments.
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5. The H«mtogCDBiailidoii will be eomposed of die following :*>

Shri Jtwidiarlal Nelira.
D ^ ty  Chainxuin

Shri Gulzarilal Nanda.
Members

Shri V. T . Krishnamadiari.
Shri Chintaman Deshmiildi.
Shri G. L. Mdita.
Shri R. K. PatU.

Secrataiy
Shri N. R. PiUai.

Deputy Secretary
Shri Tarlok SiDgb*

6. The Planning Coounission will make reconvnendations to die Cabinet. 
In fnoning its recommendations, the Commission will a a  in close understand
ing and consultation with the Ministries of the Central Government and the 
Governments of the States. The responsibility for takiitf and imple
menting decisions wiU rest with the Ceiural and the States Governments. 
The Government of India feel confident that the States wiU give the fullest 
measure ofhdp to the Conunissioa so as to ensure the maximum coordination 
in pdicy and unity in effort.

7. The work of the Planning Cnmrniaaion will affect decisively the future 
welfare of the people in every sphere of national life. Its success will depend 
OB the enent to which it enlists the association and cooperation of the people 
at all levds. The Government of India, Uierefore, earnestly hope that in 
carrying out its task the Commission will receive the maximum support 
and goodwill from all interests aad» in particular, form industry and labour.

8. The headquarters of the Coomiasion wiU be at New Delhi.



APPENDIX n
{Vide Para i 8).

Composition of the Planning Commisaon

1. Shri Jawaharlal Nehru, (Prime Minister).
2. Shri V. T. Krishnamachari.
3. Shri G. L. Nanda, (Minister of Planning).
4. Shri K. C. Neogy
5. Shri J. C. Ghosh
6. Shri Morarji Desai, (Minister of Finance).
7. Shri V. K. Krishna Menon, (Minister of Defence).
8. Shri C. M. Trivedi
9. Prof. P. C. Mahalanobis.

Ch^man 
Deputy ChairuuQ 
Member

d3
do 
i3 . 
do 
d>

de facto Membsr.
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APPENDIX IV
(F i*  Para 27)

Statement shotoing the tcmctioned and actual strength in different Dioitiomt
Branches and Sections.

Sanctioned Actual 
strength present 

strength

1. Plan Coordination
Assistant Chief 
Senior Research Officer . 
Research Officer 
Economic Investigator Grade I 
Seaion Officer
Assistant . . . .
Upper Division Qerk 
Lower Division Cleric

2. Programme A(bninistration
Direaor . . . .
Assistant Chief
Senior Research Officer .
Research Officer
Economic Investigator Grade 1
Economic Investigator Grade II
Section Officer
Assistant . . . .
Upper Division Qerk 
Lower Division Qerk

3. Health
Consultant (Medical)
C h i e f ......................................
Assistant Chief 
Senior Research Officer 
Research Officer

I

3
3
3
1
2 
I
3

1
1
4 
7 
4 
6
1
4
2

9

I
1 

1 

1
2

I
1
2 
I
1
2 
2
3

I
1
4 
3
2 

6 
X
5
I

1
I
I
1
2

41



42

Sanctioned
Strength

Actoal
present
strength

Economic Investigator Grade I 2 2
Economic Investigator Grade II , 2 2
A s s i s t a n t ...................................... I
Upper Division Qerk ’ . . . 1 • -•
Lower Division Clerk . . . 2 3

4. Education
D i r e c t o r ...................................... I I
Assistant Chief . . . . I I
Senior Research Officer . 2 I
Research Officer . . . . 4 3
Economic Investigator Grade I ' 2 2
Economic Investigator Grade II 6 6
A s s i s t a n t ...................................... 1
Upper Division Clerk ■ I • •
Lower Division Clerk . . . 2 3

5. Food St Agriculture
Joint Secretary . . . . 1 I
Officer on Special Duty . I I
Assistant Chief . . . . I I
Senior Research Officer" . 2 I
Research Officer . . . . 3 3
Economic Investigator Grade I , I I
Economic Investigator Grade II 4 4

I
Upper Division Clerk ’ . . . I 2
Lower Division Clerk 2 3

6. Labour SiEmploymeM
I

Senior Research Officer . 2 1
Research Officer . . . . 3 4
Economic Investigator Grade 1. 4 2
Economic Investigator Grade II 4 4
Assistant-in-Charge. I I

X
Upper Diviskm Ckrk a X
Lower Division Qerk 2 3
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Sanctbned
strength

Actual
present
strength

7- LandR^orms'
C h i e f ..................................... I
Senior Research Officer . 2
Research Officer 3 3
Economic Investigator Grade I ‘ 2
Economic Investigator Grade II I X
Assistant . . . . X
Upper Division Clerk I I
Lower Division Clerk 3 2

8. Economic Finance and Resources
C h i e f ..................................... 1 I
Deputy Chief •  •

Assistant Chief 3 2
Senior Research Officer . 5 5
Research Officer 5 5
Econometrician •  •

Economic Investigator Grade I 5 4
Economic Investigator Grade II 7 ID
Assistant . . . . I
Upper Division Clerk I
Lower Division Qerk 4 4

9. Industries and Minerals
C h i e f ..................................... I
Direaor . . . . I I
Assistant Chief I I
Senior Research Officer . 4 2
Research Officer 4 4
Economic Investigator Grade I •  3 1
Economic Investigator Grade II 1 1
Assistant . . . . I 1
Upper Division Qerk 3 a
Lower Division Cleric 3 3

10. Tramport&CommumcatioHt

Assistant Chief I I
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Sancdimed Actual' 
strength present 

strength

Senior Research Officer* .
Research Officer . . •
Economic Investigator Grade I '
Economic Investigator Grade II 
Assistant . . . .
Upper Division Clerk 
Lower Division Clerk' .

II . lvf<mnatim. Publicity &L Publications 
Assistant Chief . .
Assistant Information Officer . 
Information Assistant'; .
Publicity Investigator 
Economic Investigator Grade II 
Assistant . . . .
Upper Division Clerk 
Lower Division Clerk \  .

Natural Resources’
C h i e f .....................................
Deputy Chief 
Assistant Chief
Research Officer . . .
Economic Investigator Grade I 
Section Officer ,
Assistant . . . .
Upper Division Clerk 
Lower Division Clerk g .

13. Perspective Planning & Scientific & Technica 
Director . . . .
Senior Research Officer .
Research Officer 
Economic Investigator Grade I 
Economic Investigator Grade II 
Section OfBcer 
Lower Division Clerk '4 .
<'omputor . . . .

1
2 

t 2
4 
1
1
2

I
1
2 
I 
I
1
2

5

1
2
2 
5 
' 3
1
3
2
3

Manpower
I
4 

' 4
4

12
I
5

10

I
1
2
3
1
2 
2

I
1
2 

5

I
I
I
5
3
I
3 
I
4

I
3



Sanctioned
strength

Actual
preaent'

strength'

I4> Statistics and Surveys Division
Senior Research Officer . 2 • •

Research Officer . . . .
Economic Investigator Grade 1 3 • •

Economic Investigator Grade II 3 1
Seaion Officer . . . . I • •

A s s i s t a n t ..................................... I
Upper Division Clerk I • •

Lower Division Clerk 2 • •

C o m p u ro r ..................................... 6 • »

15. Vill<^e& Small Industries
D i r e c t o r ..................................... I • •

Officer on Special Duty . I
Senior Research Officer . I I
Research Officer . . . . 3
Economic Investigator Grade'I I I
Economic Investigator grade II 2
A s s i s t a n t ..................................... I
Upper Division Clerk 1 1
Lower Division Clerk 2 2

Sections
•

I . Scientific and Industrial Research
Officer on Spccial Duty . I I
Research Officer . . . . I 1
Economic Investigator Grade I 2 2
A s s i s t a n t ..................................... I
Lower Division Clerk 2 2

2. Housing
D i r e c t o r .....................................
Senior Research Officer . 1
Research Officer . . . . 3
Economic Investigator Grade I I 1
Economic Investigator Grade II 2 2
A s s i s t a n t ..................................... 1 I
Upper Division Clerk I 1
Lower Division Qerk 2 2



Sanaioned Actual 
strength, present 

strength

3. Social Wdfare
Assistant Chief 
Research Officer 
Economic Investigator Grade I ' 
Ectmomic Investigator Grade II  
Assistant . . . .  
Upper Division Clerk'
Lower Division Cleik

4 . Prohibition
Officer on Special Duty . 
Economic Investigator Grade I 
Economic Investigator Grade II 
Lower Division Clerk

5 . PtAUc Management Studies
Direaor . . . .
Economic Investigator Grade I 
Economic Investigator Grade II 
Assistant . . . .
Lower Division Clerk

Public-Co-operation 
Seaion Officer 
Research Officer 
Assistant Information .Officer 
Economic Investigator Grade I ' 
Economic Investigator Grade II 
Assistant . . . .
Upper Division Clerk ‘
Lower Division Clerk

7. International Trade & Development 
Director . . . .
Senior Research Officer 
Research Officer 
Economic Investigator Grade II

I
4
3
4

I
4
3
4
I
1
2

I
1
X
I

I
1
2 
I 
I

I
I
I
I
I
I
1
2

2
2

1
2



Sanctioned Actual 
strength present 

strength

A s s i s t a n t................ i' Jwntly with
Lower Division Clerk 

8. Charts and Maps

4
*
► the Econo

mic, Fi
nance and 
Resources 
Division.

Senior Artists . . . . I
Junior A rtis t................ I

9.

Senior Draughtsman 

Library

I I

L i b r a r i a n '................ I
Technical Assistant 5 5
Economic Investigator Grade ' I 1
Upper Division Clerk I I

I.

Lower Division Clerk ‘

Branches

Administration ( Încluding General, Accounts 
Branches and Central Registry)

7 7

Deputy Secretary . . . . I I
Under Secretary J . . . . 3 3
Administrative Officer I I
Section Officer . . . . 8 8
Assistant . . . . . 12 12
Upper Division Clerk l6 17

2.

Lower Divisipn Clerk 

C oord ina tion .....................................

6o 6o

Deputy Secretary . . . . I
Under Secretary . . . . 1
Section Officer . . . . I
Assistant . . . . . 4
Upper Division Qerk I
Lower Division Clerk 6 6
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Sanctioned
strength

Actual
present
strength

3. Local Works
Section Officer I
Assistant 3
Upper Division Clerk . • I I
Lower Division Clerk • • 3 3

4. Organisation & Methods'
Seaion Officer I I
Assistant I
Upper Division Clerk . . I I
Lower Division Clerk • • I I



(Fide Para 28)

Note explaining the proposed reorganisation of the Divisioiu, Brandies and
Sections:

In order to ensure adequate co-ordination of the work of the Planning 
-Commission at the official level, it has been decided, as a part of the re-orga
nisation of the Commission, that Divisions deaUng with allied subjects should 
be grouped together and one of the senior officers should be designated 
as Co-ordination Officer for each Group. Work of the Planning Commission 
is dealt with in a large number of Divisions, apart from the Secretariat Branches 
dealing with service matters etc. It is proposed to group these Divisions into
8 convenient groups and place them each in charge of Co-ordinating Officer 
as shown below:

APPENDIX V

Group Name of the 
No. Group
I 2

E>ivisions forming Group Coordinating Officer

I. Plan Integration (i) Plan Coordination

(2) Programme Adminis
tration

(3) Sutistics & Serveys .
(4) Labour & Employment

II. Economic (i) Resources* Finance
and Economics 

(2) International Trade & 
Development.

III. Scientific & Te- (i) Scientific andTechni-
chnical Man- cal Manpower 
powerj

(2) Perspective Planning

IV.’ Agriculture

Joint S ecre t^  (Plaa 
Coordination)

Chief (Economic)

Chief (Scientific and 
Tedmical Manpower)

(i) Agriculture 
U) Land Reforms
(3) Community Development
(4) Local Works
(5) Public Administration 

(including Local Bodies)

Joint Secretary (Agci« 
culture)
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1 2 3 4

V. Industry (1) Industry & Minerals .
(2) Village &Sipa|l Sca)e 

Industries
(3) Transport and Com- 

^um cati(^

Adviser (Planning)

yi. Irrigaticm & 
P& m

Iirif^tion & Power Chief ( I r r i^ o p  an4 
Pow^)

VII. Sod^Sqviw  . (1) Organisation j|e Methods Joint Secreury (Plan-
(2) HoMsiffi ning)

(4) Public Co-operation 
(induding Planning For
ums & Prohibition)

VIII. Administration 
and General

(1) Administration
(2) G i^ e ^
(3) Education

.(4) Sdentific Research 
(5) IM th

Joint Secretar>’ (Co- 
ordination)

2. The Group leader will be responsible for the satisfaaoiy working of 
^  Divisions in the Groups and, in discussions, will rq>resent these Divisions. 
The Group leader will be responsible to the Secretaiy, so ftr as the organisa- 
tkm and the work in the Planning Commission*^ concerned. A Co-ordination 
Onmiittee ooasisdng of these Group leaders wW ftmction as the body which 
would be responsible to the Planninf Commission for the implementation of 
«fae decisions taken by the Conwuissiop.

3. For purposes of securing adequate co-ordination and to provide the
fMvpciion tp the 3 ecce t^ t s ^  attached to the various Divisions, it 

njm they should also suitably grouped together. At present,
cadi dr the Divisions has a small Secretariat Unit attached to it. Sonp of these 
units are in charge of Section Oftcos, but most <^tbem are without such offi
cers. It was difficult to provide for eadi of these Secretariat Units to be 
«iq)eryised by the separate Section Officers, as this o^eaot creation 
o f a number c i additional posts, which in the contact of the 
pfcsent economy drive, was c)aaAy not powible. Further, in some 
c£ these divisions, th^ work did not justify a whole-time Section 
Officer. It is, therefore, p ro p o ^  that the Secretariat units of 
die various Divisions should also be group^ so that eadi group has a Section 
Officer and a complement of other ministerid staff to provide Secretariat 
Mistanoe to the group c i Divisions. T b t Scction Officer would ensure 
dHt Secretariat vo A  o f the divirions forming each Gtmq), is organised 
«tricdy according to the Secretariat pattern. He would particularly ensure



the reoor<^ ar^ maintaine^l in 9 systematic manner and periodical retunis 
like weekly at^mopthljFartear fe iH ^  aw sent in time. The Qiief advantages 
4>f the groupinig arrangements are that':

(a) it would provide coi]pf)etent Secretariat assistance to all the Divisions,
(b) the divisions would have a larger number of Secretariat staff to

rely upon,
(c) the continuity of Secretariat wori( \wuld not be a^iected in the

absence of one or two members of the staff, which u  the greatest 
orawbadc under the present a^angement with smaller numbers 
of Secretariat staff ̂  eKh Pivision, and

(d) there would be better supervision

4. For the purposes of grouping of the technical divisions under Group 
Co-ordination Officers and for re-organising the Secretariat Units attached to 
these Divisions it is not necessary to sanction additional staff.

II



53

SI

»00

9i NO

I §
•9 m•3 ^I 
<  ?

I
5  m 
<  o5

w->
A
Si

1 1 1
O  ON m

oo«fo r» O'H4

\8
#k M *\

c; a ^M #1o NO

j? & 
r f  ; ?  

VO o

I
00 N V̂
?  1  I
8 5  1?
S  m  T?

oM  00
rh

N

m  

N NO

I

1/̂  M

^  '8.  I
J? 8 5
O 00

11
'f t
o f

o \

I
\r\

N

%
s



S8

o\
B

0\

Io\

■?-§

ImlAo\

I*
ICO

00

VO

lA

co5

N

►N m

M m

m

cn

m

M II m cn \o

m

1 1 1S  s  <2
. e E i s  

" i
o o’ 2 Bs 5 II

Cl m VO 00



54

M NO M  >o CK m

S'

V»

•s

I

k\r\

%

% i

I I I

a  s.

i

f i
1 w

S' «
1̂  I  S 5« *  « 1-1

l i

81
I

8
I  . ‘S

S
•s

• I

CO

s
§

8 '



m fi ^ m 3;

M m

00

I*. I .

g
a
i
I Irt trt ri

^  S. A  ft



M

m

n

• 00 I I^  m m M

a

m

N

!
m

£

m



67

j? s i ^

M c r k M » H r > i r o  ‘ r i f O  • o o o \

m

JC
2.

(i V
1  T̂W-i

N

.  i I
!  t M f *

' ! n i  u

I
■8

i
H
\ i



M

00

VO

'S gi f ' OS N gj <s m

o :?{ >0 00 N M . m

m

&
V § T

H

0)



APPENDK--Vin-A

{Vide Para 35)

Statement showing the number o f permanent and temporary posts 
in the various grades.

SI.
No.

Name of Post Number Number 
of of

Permanent Temporary 
Posts Posts

Remarks

G azetted

I Deputy Chairman I
2 Members 3

3 Advisers (Programme Ad
ministration) 3

4 Adviser (Planning) . I
5 Joint Secretaries I 2

6 Deputy Secretaries I 2

7 Under Secretaries I 5

i Chiefs of Division 2 4
9 Member-Secretary (Research 

Programmes Committee) .* 1

10 Director 2 7
II Deputy Chief . 3
12 Assistant Chief 5 9
13 Econometrician .. I

14 CMficer 0.1 Special Duty 5
15 Senior Research Officer 5 23

t6 Research Officer 20 47
17 Private Secretary 3 5
18 Asstt. Private Secretary 2

19 Special Assistant to Aiinis-
ter (Planning)

58
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SI.
No.

30
21
22
23
24

Name of Post Number Number 
of of

Permanent Temporary 
Posts Posts

Remarks

Assistant Information Officer 
Librarian
Administrative OfScer
Section Officer
First Personal Assistants 

(Grade I of the Central 
Secretariat Stenographers’ 
Service

2
I

l6

N on-GAzettH)

as Economic Investigator 
Grade I . . . 7 45

26 Economic Investigator 
Grade II . . . l6 58

27 Publicity Investigator I
28 Information Assistants 2
29 Assistants i8 47
30 Stenographers 14 59
31 Second Personal Assistants

(Grade II of Central 
Secretariat Stenographers' 
Service) I 10

32 Steno-typist 26
33 Upper Division Clerk 48
34 Lower Division Clerk 29 127
35 Technical Assistants (Library) 5
36 Senior Artist I
37 Junior Artist 1

38 Senior Draughtsman 2
39 Proof Reader . 2
40 Computor 1 17.
41 Tdq>hone Operators 2 I
42 Library Attendant 4
43 Gestecn« Operator . I 3
44 Staff Car Driver X 2
45 Dispatch Rider I
46 Daftry 4 25



SI

SI.
No.

Name of Post Number
of

Number
of

Temporaiy
Posts

Remarks

pcrnuincnt
Posts

47 Jamadars 4 12
48 Peons 39 99
49 Farash • • « • 10
50 Sweeper • • • • 15
51 Chowkidar • • • • 2



APPENDIX Vm-B

Statement shooing the mariber of permanent Government servants employed 
in the Planning Commission

Number

S. No. Name of Post

of posts 
held by 

permanent 
Govern
ment 

servants

I Advisers . . . . 2

2, Joint Secretary 4

3 Deputy Secretary . 3

4 Under Secretary 6

5 C h i e f ..................................... 2

6 Assistant Chief 8

7 Director 4
. 8 Officer on Special Duty . I

9 Section Officer 
•

12

10 Private Secretary . 4
11 Senior Research Officers . 9

12 Research Officer 6
*3 Librarian . . . . I

14 Assistant Private Secretary 5

02

Remarks

Permanent I.C.S. 
Officers.

3 Permanent I.C.S. 
Officers

I C.S.S. Officer.
I Permanent I.A.S. 
Officer.

2. C.S.S. Officers
Permanent C.S.S 
Officers.
I Permanent I.S.E. 
Officer
I Permanent I.A.S. 
Officer.

The Officers in ques
tion hold permanent 
appointments else
where.

Do.
Do.

Permanent C.S.S. 
Officer.

E  Officers hold 
Tianent appoim- 
it elsewhere.

Permanent in Planning 
Commission.
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SI. No. Name of Posts

Number 
of posts 
held by
pennanent Remaiks 
Govern
ment 
servants

IS 1st Personal Assistant (Grade I 
of Central Secretariat Steno
graphers* Service) 2

l6 Assistant . . . . 3
17 Stenographers 10
18 C l e r k ..................................... 6
19 Senior Artist . . . . I Pomanent as Junior 

Artist.
20 Peons ..................................... 18
21 D a fh y ..................................... I
22 Januular . . . . 4
23 Staff Car Driver I
24 Gestetner Operator I



Staummt showing the summary of CoHchuionslRecommendations of the 
Estimates Committee contained in the Report.

APPENDIX IX

SI. No.
Reference to 

para No. in 
the Report

Summary of Conclusions/Recommendations

11-13 The Committee appreciate that Plannii^ involves 
allocation of scarce resources, and consequently 
fixation of priorities. They also realise that in a 
federal constitution it ;has spedal difficulties. 
Also, when it happens that the financial resources 
of the States are inelastic and they have to depend 
upon the Centre for financing a very large portion 
of their development programmes, very great 
importance is attached to the approval of the 
Planning body, as a prerequisite to the release 
of funds by the Centre. In consequence, it is 
understandable that a feeling could grow that the 
Planning Commission was not )ust an advist^ 
body but that it was an additional authority 
to be redconed with* which though not port of the 
ordinary madunery of the Government of 
India, decided every programme of work and 
whose decisions were to be carried out by all. 
The Committee would, httwever, suggest that 
tb t entire procedure now adopted should be 
reviewed, so that if any practice has grown 
which lends support to this feding, it could be 
rectified.

14 The Committee would suggest that the utility to 
the State Governments and the Central Mimstries 
of the role at present p l^ed  by the Planning 
Commisnon in the anmial and p^odical allotment 
of finances, should be reviewed in the light of 
e:q>erience gained in the last two years. I t should 
alw be cooridered to what extent this function 
should be performed by the P la n i^  Commtssion 
and whether it should not be left to the Govem> 
mcnt themsdves leaving the Plaiuung Commisdon 
to concentrate on the evduation of the current

64



Plan and formulation of the future Plan. In this 
connection, the Conmuttee fed that in normd 
circumstances it should be possible to allow this 
funaion to be performed by the Governments 
themselves, though in the present circumstances, 
considering the various difficultly, such as those 
rdating to foreign exchange, etc., it might not be 
possible to exclude the association of the Planning 
Commission in the formulation of annual plans.

15 The Committee would suggest that for the p u rp le
of getting schemes approved for Central assis
tance, the procedure should be so revised that 
the State Governments should approach directly 
the Central Ministries concerned. The M in i^es 
should take decisions on all such matters in 
consultation with the Planning Commission 
and the State Governments concerned. In case 
there is any difference of opinion between the 
Plaiming Commission and a Central Ministry the 
difference should be resolved by the Cabinet, 
and in case there is any difference between the 
Planning Commission and a State Government, 
it should be resolved by tl)e National Develop
ment Council. If this procedure is adopted, the 
Committee feel that no justifiable feeling of 
dissatisfaction will remain.

16 The Committee were informed that the procedure
of issuing financial sanction by the Centre to the 
payment of loans and grants to States to finance 
the schemes for which the States are responsible, 
was being revised by the Finance Ministry so 
that the State Plans would be implemented as. 
autonomous Plans and would not be bound too 
closely with those of the Central Ministries, 
except for purposes of broad allocation. The 
Committee hope that necessarj' orders would be 
issued without delay.

21 While the Prime Minister’s formal association was
absolutely necessary during the formative stages 
and while he would still have to provide the 
^idance and assistance to the Planning Commis
sion so as to facilitate the success of planning, 
it is a matter for consideration whether it is still 
necessary for him to retain a formal connection 
Avith the Planning Commission. Similarly, it



would also have to be considered whether it is 
necessary to continue the formal association of 
the Finance Minister and other Ministers of the 
Central Government with the Commission. 
The association of Ministers is justified mainly 
on the ground that it facilitates close consultation 
and co-ordination with the Ministries. This 
can, however, be effected by the Minister being 
invited to attend the meetings of the Commission 
when a subject with which he is concerned is 
discussed. The co-ordination with the Cabinet 
can also be maintained by a representative of the 
Commission attending the meeting of the Cabinet 
when a matter of interest to the Commission is 
considered.

22 The Committee observe an anomaly in regard to
the Planning Minister in that he has no secretariat. 
Further, he is not the Head of the Commission 
nor even the Deputy Chairman. It is no doubt 
necessary to have a sopkesman of the Planning 
Commission in the Parliament so as to explain 
matters relating to planning in the House* Howe\'er 
if a member of the Commission who is not the 
Head of the Commission or even its Deputy 
Qiairman could be its spokesman, it might be 
^ssible for this function to be performed %  any 
Minister designated by the Prime Minister 
without being formally associated with the 
Commission or by any Member of Parliament 
who might be associated with the Commission. 
In the circumstances, the Committee feel that 
the time has come when a review of the entire 
position regarding the formal association o f 
Cabinet Ministers of the Central Government 
with the Planning Commission should be made.

23 The Committee feel that the present position of the
de facto member in the Planning Commission 
is anomalous. If the Planning Commission 
desires to get advice and assistance from a person, 
who is not able to become a whole-time member 
it could be so arranged that he is available for 
advice, if and when necessary, without making 
him a de facto member of the Commission. 
The Committee would, therefore, recommend 
that this anomalous position should be rectified.

25 The Committee consider that the present a r ra n ^
meat of having the Cabinet Secretary to funcuon 
also as Secretary of the Planning Commission
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2

is neither necessary for high-level contacts nor 
conducive to efficiency. The present arrangement 
appears to leave very little time for the Cabinet 
Secretary to give adequate attention to the 
Planning Commission. The activities of the 
Planning Commission have increased and have 
to be well organised if the Commission is to 
fulfil its obligations and responsibilities. It is 
necessary that its activities are planned and o i^ -  
nised efficiently with the utmost co-ordination 
not only among its own divisions, but also with 
activities of a similar nature being carried on 
elsewhere. For all these, there should be a person 
with ability and experience, giving his whole
time attention to this matter. The Committee 
would, therefore, recommend that there should 
be a whole-time Secretary for the Planning Com
mission.

9 28 From the chart of Organisation, the Committee
find that allocation of work among the Divisions 
has not been done on a rational basis. The 
Committee understand that the Plaiuiing Com
mission has prepared a scheme for re-organisii^ 
the Divisions. They hope that early steps wifi 
be taken to effect the re-organisation.

10 32 The Committee feel that even though the same
yardstick that applies to the Secretariat staff may 
not apply to the research personnel in the various 
Divisions and Sections of the Planning Commission, 
it should be possible to lay down standards of work 
to assess the number of persons requird to deal 
with the work on hand. These standards may 
var>' according to the type of the job to be done. 
The Committee would, therefore, suggest that 
with the experience gained so far, standards 
should be laid down and the creation of new 
posts judged against those standards. They 
would like to point out that while the organisation 
is expanding rapidly it is very necessary to ensure 
that posts are sanctioned only when they are 
fully justified by the work on hand.

11 34 The Committee feel that it is neither in the interest
of efficiency of the work of the Planning Commis
sion, nor fair to the officers themselves that thqr 
should be p a ire d  to play a dual role by woildng 
part-time in the Ministry' and in the Planning



Cominission. T h ^  are of the view that the 
officers who are engaged in Planning should be 
fi«e from the burden of day-to-day administration. 
Even though planning has to be done in close 
coordination with practical administration, it 
requires a freshness of outlook and independence 
of judgment which are difficult to secure if- 
officers have to serve simiiltaneously both the 
Planning Commission and the administrative 
Ministries. The Committee would, therefore, 
suggest that except when it is imavoidable, officers 
should be full-time in the Planning Commission.

J2 35-36 The Committee recommend that action should be
taken expeditiously to finalise the seniority list 
and make confirmation against the permanent 
posts at present available.

It is understood that the Ministrj' of Finance have 
agreed to more number of temporary posts being 
converted into permanent ones. The Committee 
hope that early aaion will be taken in the matter. 
They would recommend that there should be no 
delay in making confirmations against these 
additional posts, when they are made permanent. 
Necessarj' administrative action like fixation of 
seniority of all the persons who will be affected 
should be initiated very early. Thej' desire that 
in the matter of converting as many temporary 
posts as possible into permanent ones and con
firming persons in the permanent posts, the 
Planning Commission should set an example 
to other Ministries/Departments of the Govern
ment of India,

13 37 During the last two years the O, & M. Scction doss
not appear to have made any useful contribution.
In the absence of a unit examining the organisa
tion and methods of the various Divisions, Bran
ches and Sections, it will not be possible to know 
whether work has been organised in the most 
efficient and economical way. The Committee 
would, therefore, emphasise the need for the 
O. & M. Section of the Planning Commission to 
function aaively.

14 3S Tlie Committee would suggest that the post of
Ad\iser (Transpon) may be abolished as it i« 
not necessary to have a whole-time Adviser to 
advise the PUuining commission on transport



problems only. The Commission should, when
ever transport problems are considered, draw 
upon the services of specialists from the Transport 
Ministry and the Railway Ministry as well as of 
persons who have special knowledge of transport 
problems in the country.

*5(0 39 The Committee are of the view that even though
the Public Management Studies Section has been 
engaging itself in some activities, it has not been 
very useful for the discharge of the main functicms 
of the Planning Commission. TTiey feel that 
whatever studies are required on the subject of 
public management could be got done through 
other agencies like the Institute of Public Adim- 
nistration and I.M.R.U. and it is not necessary 
to keep a section in the Planning Commission tô  
do this kind of work.

I5(ii) 40-42 The Committee understood that the scope of the
work to be done by this Section was under review. 
They fpel that even in the list of functions which 
are proposed to be entrusted to this unit, th ae  
arc some on which the Planning Commission 
itself need not undenakc studies. In the view 
of the Committee, all work in the Planning Com
mission should be organised primal ily for the 
purpose of formulating a plan and advising on 
its implementation. The machinery of the Com
mission should noi be made cumbersome by 
undertaking work which could be got done 
through other agencies.

The Committee recommend that the studies of this 
unit should be so organised that it will facilitate 
the formulation of plans in regard to the buildi^ 
up of trained manpower— t̂echnical, managerial 
and administrative for the purpose of implement
ing the Five Year Plans. They should be cai- 
ccmed broadly with questions of how to make 
management aitd administration more efficient, 
more economical and less dilatorj-. The utilisation 
of manpower resources available in the Armed 
Forces and the Reserves could also be considered 
by this unit. In all these matters ^ e  studies 
should be made with the objective of making a 
Plan in rcspcct of that matter.

16 45 The Committee are of the view that ‘‘Central direc
tion and co-ordination of public co-operation acti-



7d

vities of the various agancies” and the sanction 
of grants-in-aid to those agencies are executive 
functions. As such they fail to understand why 
the Planning Commission should be concerned 
with these matters. They would recommend that 
the Planning Commission should be divested 
of this responsibility, which should be transferred 
to an appropriate Ministry of the Government of 
India. In so far as public co-opcration is con
cerned, the Planning Commission should confine 
itself to giving a general outline and suggestions 
for enlisting public co-operation for various 
purposes. With the transfer of work at present 
being done in the Commission, the staff strength 
should also be correspondingly reduced.

I7(.0 47 The Committee do not feel that there is sufficient
work for the Prohibition Section. They are, 
therefore, glad to find that it is proposed to wind 
up this section.

I? 48 Thty consider that it is not necessary for the Plan
ning Commission to maintain separate staff just 
for the purpose of watching the progress made by 
the States and to bring the difficulties to the 
notice of the Ministry concerned. This work 
could be done by the Planning Commission in 
the same manner as it watches progress of 
plans in other spheres, by maintaining suitable 
liaison with the Central Comminee, from whom 
the Planning Commission  ̂could obtain informa
tion whenever required.

fX*u) 49 In view of their earlier recommendation suggestin®
that the Planning Commission should divest itself 
of executive work relating to Public Co-operation, 
the Committee would suggest that the question 
of having an Officer on Special Duty as the head 
of the Public Ckx>peration Division should be 
reviewed.

18 50—51 The Committee feel that it is not necessar>' fo^
the Planning Commissioiv to examine as a matte 
of routine all pieces of legislation or proposal 
received from States relating to Land Reforms' 
In their view, these matters should be dealt with 
by the appropriate Ministries of the Government 
of India, and only when an important question 
which would have an impact on the Plan or on 
future planning is involved, the matter need be 
considered by the I^lanning Commission.
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The GHnminee feel that the Land Refonns Division 
should focus its attention on the difficulties 
experienced by the States in effecd^ land reform 
and offer su^estions for overcoming them. I t 
shovtld also make a fiill assessment of the conse
quences of land reform in die social and the eco
nomic fields and on agricultural production 
employment etc., in order to help future planning

19 S2 The Committee would point out, that among th
staff working in the Divdsion there is no perso 
who has personal experience of land tenures and 
their problems in the States. The Comntittee 
feel that the absence of experienced people in 
this Division might, to a certain exent, account 
for the lack of progress in regard to the land re
forms work. They recommend that persons 
who have field experience as well as academic 
attainments and have attained the necessary 
stature, should be appointed to this Division.

20 54 The Committee feel that the work of the Perspective
Planning and Scientific and Technical Manpower 
Division will have to proceed a ver>’ long way 
before ir can be claimed that some kind of 
perspective planning is being done. They would 
point out that the present arrangement of having 
a few persons.from the Indian Statistical Insti
tute to work in the office of the Planning Com
mission is not satisfactor\-. The Committee 
consider that while the services of non-Govem- 
ment bodies should be utilised to the extent 
possible for this and other specific purposes, 
their funaions, duties and tasks should be clearly 
defined and alloned.

vj 58 The Committee would recommend that it is not
necessary to duplicate arrangements in the 
Central Statistical Organisation and the Planning 
Commission for colicciion and collation of data. 
It should be possible for the Planning Commission 
to get all the vstatistical data it requires from the 
C.S.O. 'I'he Planning Commission should con- 
centmte on the important work of studying, 
analysing and deducing inferences from the data 
and formulating advice on the basis of those 
inferences, rather than fritter away its- energy oa 
work, which can as well be entrusted to other 
statistical oi^ganisations.
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2a 64 The Comtninee are of the view that the existing
allocation of States am o^ the Advisers (Pro> 
granmie Administration) is not conducive to 
efficient functioning. Thqr would, therefore^ 
recommend that each Adviser should luive a 
compact area preferably comprising of all the 
States in an administrative zone. They would 
also suggest that the Adviser in charge of the 
States in a zone should be available for consulta
tion and for advising the Zonal Coimdls on pro
blems involving the develofunent of the zone.

23 65 The Committee are of the view that the headquar
ters of the Advisers should be located in the zone 
which will be under their charge. Most of their 
time must be available for consultation with the 
State Governments and for a closer contact with 
the various State Planning 'Committees. This 
would also help them to maintain a closer toudi 
with the Plan activities in their zone. For the 
purposes of co-ordination between each other and 
for holding personal discussions with the Plan
ning Commission and the Central Ministries, they 
should visit the headquarters of the Planning 
Commission for a few days every month, prefer* 
ably timing their visits in such a manner &at all 
of them would be in Delhi during the same 
period.

24 66 The Committee would suggest in this connection
that there should be a more systematic collection 
of all the useful observations and suggestions made 
by the Advisers which should b t tabulated, 
anal3rsed and given a shape and should be circu
lated to all the States. Also, more of such 
observations and greater details should be in
cluded in the progress reports issued by the 
Planning Commission.

25 69 The Committee feel that even though the Com
mittee on Plan Projects has been doing vety 
valuable work through the appointment of various 
Teams, by its very nature this method would be 
su cces^  only for specialised studies to be made 
at some intervals. It will not be possible 
through this method to assess the progress of all 
the projects continuously. For the purpose of 
making a continuous equation of Ae various 
projects that are being implemented through the 
States, it would be necessary to supplement the 
present agencies with a machinery like the Pro
gramme Evaluation Organisation.
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71—72 The Committee feel that there is consideraUe 
for improving the machinery of the local

authorities and Pandiayats so as to secure greater 
progress in rural development. They would, 
therefore, suggest that a comprehensive evaluation 
of the extent of assistance which these bodies 
render at present and could render in this matter 
should be made and steps taken to ensure their 
greater participation and co-operation in the 
fidd of rural development.

The Committee would further recommend the 
setting up of two types of evaluation madiinery 
in respea of the various Plan projects. Firstly, 
there should be continuous evaluation pro
jects by the Central Government in respea of 
projects under it was well as in a State in respM  
of woria in that State. It would be in kequng 
with the principle of democratic decentralisation 
if this pattern could be extended to the local 
administrati<»is at lower levels also. In order to 
ensure uniformity in evaluation, the Advisers 
(Programme Administration) should guide and 
direct this internal evaluation machinery. Se- 
condl^y there should be an external evaluation 
machinery «ndgr the Planning Commission 
which should continuously and indq>endently 
evaluate the progress made in regard to various 
pn^ects undn‘ Ae Central Government and the 
State Governments. The Committee feel that 
it would be a distina advantage if the members 
of the Hanning Commission played a more direct 
role in the eviduation of Plan projects.

27 73*~~75 The Committee would point out that there are certain
problems of co-ordination and rationalisation of 
functions among the ministries and departments, 
on which the Planning Commission may uscAiUy 
advise.

As an example, they would point out the questioo 
of land reclamation. This is a problem which the 
Ministiy of Food and Agriculture may not be 
able to tadclc, because thqr have no machinery for 
it. The Central Water and Power Commission 
may have the resources but may not be coo- 
cetned with the problem. But meanwhile 
schemes, which may well lead to additional food 
production, remain un-examined. Similariy, 
the question of inland water transport is a matter
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which merits attention by the Centre as wdl as 
by the States. There m i^ t be other questions 
also which need similar attention because the 
administrative responsibility has not been pro
perly allocated.

In this oamection, the Committee would also poin^ 
out that the subiect of Irrigation is being dealt widi 

three ministries of the Government of India 
«».> the Mmistry of Irrigation and Power, the 
Ministry of Food and Agriculture and the 
Ministry of Community Development. Sudi 
an arra^ement raises questions of co-ordination 
among the ministries and as between eveiy State 
Government and each of these three ministries. 
The Committee would recommend that the 
P la n i^  Commission and the Advisers should 
take into consideration all such questions, when
ever they notice them, and after consultation 
with the authorities concerned, suggest a rational 
distribution of functions, with a view to ensuring 
speedy and efficient execution of the schemes.

a8 78 The Committee would suggest that the unemploy~
ment problem should be tackeld in a bold and 
energetic maimer and that there should be a 
continuous assessment of the progress made so 
that timely steps could be taken to ensure that 
the targets of employment laid down in the Second 
Plan are not only realised but even bettered to 
a substantial degree.

39 79 The Committee notice with regret that adequate
arrangements have not been nu i^  for commencing 
the preparation of the Third Five Year Plan. 
They would suggest that the methods of framing 
the Third Plan should receive urgent attention.

30(0 81 It is seen that planning at the State level is mostly
done by the officers of the Sute Government 
under the general direction and control of a 
Committee of Ministers. The Committee feel 
that in.a vast country, with a variety of natural 
regions, climatic conditions, social and economic 
devd(»ments, etc., planning can be effective 
only u it is decentralised.

30(10 82 The Committee feel that if in a unitary form of
Government, Planning Commisnon at the State 
level besides that at the Central level is considered 
necessary for the success of Planning, it would be 
much more so in a federal form of government like 
ours. A body of this type in each State might 
consist of experienced administrators and non-



ofBciak with an intimate knowledge of the pro
blems of the State. They could concern them
selves with all aspects of planning in the State 
and also fxmction in co-ordination with the 

and evaluation organisations at the 
State level referred to earlier. The Committee 
feel that such bodies at the State level would 
go far to secure the success of planning in the 
country. They, therefore, recommend that the 
de^ability of setting up a body corresponding 
to the Planning Commission in each State should 
be ezaxnined. in consultation with the State 
Governments.

3i(t) 83. Committee understand that it has now been
decided by the Standing Committee of the Nation
al Pevelopment Council that the general princi
ple of giving responsibility for development to the 
representatives of the people within the district 
should be accepted. T h ^  welcome the decision 
and hope that a decentralised democratic m adi^- 
nery will be set up at the village levd and up
wards to deal with local administration and plan
ning.

3i ( n )  S4 In this connection, they would also suggest
that the District Councils recommended by the 
COPP Team on Community Development and 
N.E.S. should be given responsibility for the 
implementation of the Plan. Ftirther, the Coun
cils should constitute a number of Sub-Commi- 
nees, each of them being in charge of a subject 
like agriculture, education, irrigation, roads, 
village industries, co-operation etc. The Sub- 
C o o ^n ee  should have a non-official member 
of the Council as the Chairman and an 
concerned with the sub)ect as Secretary. Each 
Sub-Oonminee should look after the particular 
subject in the entire distria.

3i(iii) 85 Further, the broad distribution of the budget
provision under the Plan should be 
prescribed by the Centre within which the 
State should evolve its own schematic 
budget, in consultation with the Central Minis
tries. Within this framework, the ddstria and 
block level local r^resentative organisations 
should work out priorities and phasing, subjea 
to certain ^ d in g  principles and restrictions. 
Finally, within the block, the panchayat samiti
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recommended the C.O.P.P. Team on Com- 
muni^ Devdopment and N.E.S. should break 
the in te^ ted  plan into smaller units e^. Gram 
Sewak circles, villages and families. In this 
manner, all planmng for the future should proceed 
from the v illi^  levd upwards th ro u ^  the 
xnachinery of the Sub-comminees of the District 
Council su^ested eaiiier.

85 Also when a plan compiled in this manner and
processed at the State level and at the Centre 
has to undergo readjustments and pruni^ , it 
should be ensured that the modified outline is 
passed on to the distria levd, so that at that 
levd, necessary modifications can be made to fix 
the final village plan. If  done this way, it 
would really emerge as the people’s plan and would 
evoke spontaneous and enthusiastic co-operation 
from the people and consequently a major portion 
of the difficulty in the implementation of the 
Plan would be automatically removed.

3i(v) 85 This process of building up of a plan from the
v i l l ^  levd will necessarily ‘ take some time. 
Since the formulation of the Third Five Year Plan 
has to be taken on hand now, the Committee would 
recommend that the machinery suggested by them 
should be organised without loss of time and set 
in motion early.

32 86-87 The Committee consider it unfortunate that a
start on the work of pers(9Bctive planning was not 
made much earlier, lliey  consider tlu t unless 
the long range obiecdves are well sealed, short
term planning cannot be meaningfiil. The 
planners would have to think of at least a 25 
year period and fix practicd>le limits to the growth 
of the economy during the period.

The Coomiittee would recommend that immediate 
attention should be given to this matter. The 
cells working in each Ministry should work out 
a long term ^lan whilfc they are preparing one 
for the immediate future. Sudi miestions as the 
location of industries, their devdopment, fadli- 
ties for transport, agricultural production, aff
orestation, harnessing of atomic energy for 
peacefiil puiposes, long range export promotion, 
mineral escpuntation etc., should be considered 
and a plan laid out for eadi. In i particular,
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the problem of the haphazard growth of cities and 
the growing urbanisadon tin the country are 
matters which should be ^ven sufficient conn- 
deration.

The associated problem relating to slum clearance 
as well as town planning also needs attention. 
Further, the need to disperse industries over 
wide areas so as to prevent their springing up 
in an unwieldy and haphazard manner as also 
the connected labour problems has to be given 
due consideration. All such plans should be 
co-ordinated by a group of experts who wotdd 
study the limits of our resources, the relations 
between the different targets and prepare a 
composite perspeaive plM. Such
should proceed concurrently with the five year 
plans. Also it should be a continuous process, 
so that-as the economy develops and additional 
faaors come to light, necessary teadjuatmenn 
can be made. The flow of statistical data, 
their analysis and researches should be directed 
not only to frame the five year plans, but to 
work out the perspective plan as well. Steps 
should be taken to train a sufficient number 
of economists, statisticians, engineers and other 
technical personnel who will not only be 
experts but also have general ability and the 
capacit)' to look at problems with insight and 
imagination.

33 89— 90 The Committee would point out that without an
adequate body of reliable data, Plaiming would 
be Unrealistic since the problems affects the very 
foundation of Planning, it should be given 
more urgent attention. There should be a well 
laid out plan for the purpose of ensuring that 
all the data necessary for the building up of a 
plan, both short-term and long-term, will start 
flowing within a fixed period.

The Committee would, therefore, suggest that the 
Planning Commission, in consultation with the 
Central Statistical Organisation, should appoint 
a team of experts to enquire the nature of 
statistical data compiled by all these diverse 
organisations, the duplication of effort involved, 
rationalisation of their functions, rationalisation
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of the basis of collection of data, maximum utili
sation of the data collected, allocation of fimc> 
tions among the different organisations under 
the Central and Stete Governments and other 
bodies, so that taking the c o u n ^  as a whole, 
there will be a network of organisations produc
ing, without waste of effort or overlapping of 
functions, the data necessary for the purposes 
of planning and administration. This team 
should also look into gaps that now exist in 
the statistical data. They should also suggest 
measures for getting reliable data about the 
private sector and what is at present the un
organised portion of the private sector. The 
efforts of the team should be directed to produce 
a workable plan by which in the very near 
future a co-ordinated machinery will function 
throughout the country making the flow of all 
the necessar>* data available to the interested 
organisations.



Analysis of recommendations contained in the Report and the estimated ■ 
economy likely to result firom their implementation.

Nos.

I Classification of Raommendations

A. Recommendatons for improving the organisation and
working .................................................................

S. Nos. 2, 5, 6, 7, 8, 9, 22, 23, 27, 28, 30, 31 . 12
B. Recommendations for improving the methods and

procedure :
S. Nos. I, 3, 24, 25, 26 ...................................... 5

C. Recommendations for effecting economy and efficiency

S. Nos. 4,10,11,12,13,14,15,16,17, 18,19,20,21,29,32,33 16

T o ta l 33

II Important Recommendations directed totoards Economy

APPENBK X

S. No. No. as per 
summary of 
recommenda

tions.

Particolars

I 10 with the experience gained so far. standards 
should be laid down and new posts sanctioned 
only when they are fully justffied by the work 
on hand judged by those standards.

2 13 The 0 . & M. Section shoxtld function actively 
as in the absence of an examination by a unit 
it will not be possible to know whether work 
has been organised in the most efficient and 
economical way.

3 14 The post of Adviser (Transport) may be abolished.

4 16 The Planning Commission does not seem to 
appropriately concerned with the work done in

79
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the Public Co-operation Section, and with the 
transfer of this work to an appropriate Ministry 
the staff strength of the Section shouM be reduced.

i 7(ii; It is not necessary to maintain separate staff in
the Planning Commission for the purpose of 
watching the progress made by the States in 
respect of prohibition as that will be done by 
the Central Committee on Prohibition under 
the Ministry of Home Aifoirs.

I7(iii) The question of having an Officer on Special l)uty
as the Head of the Public Co-operation Division 
should be reviewed.


